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LEGISLATIVE ASSEMBLY. 

Thursday, 10th July, 1930. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN. 

Mr. Goswami Maheshpuri (Central Provinces: Landholders). 

PANEL OF ~ . 

Mr. President: In accordance with the provisions of rule 3 of tit. 
Indiln Legislative Rules, I announce that I have nominated the foll0.-
ing Members to be on the Panel of Chairmen : 

1. Mr. M. A. Jinnah. 
2. Mr. M. R. Jayakar. 

3. Sir Hugh Coeke. " 
4. Nawab Sir Sahibzada Abdul Qaiyum.. 

THE NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT) 
BILL. 

ApPOINTMENT OF SIR HUGH COCKE TO THE SELECT CoHlII'ITEE. 

The . Honourable Sir George SclM1ster (Finance Member): With 
your permission, I beg to move that Sir llugh Cocke be appointed to the 
Select Committee on the Bill further to amend the Negotiable Instru-
ments Aet, 1881, for a certain purpose. 

The Drotion was ado.pted. 

THE MUSSALMAN WAKF VALIDATING fAMENDMENT) BILIi. 

PRESENTATION OF THE REPORT OF THE SELECT CoMMITTEE. 

Mr. A. B. Ghumavi (Dacca Division': Muhammadan Rural) :  I beg 
to present the Report of the Select CoIIlIl'littee on the Bill to amend the 
Mussalman Wakf Validating Act, 1913. 

THE BilNARES HINDU UNIVERSITY (AMENDlIENT) BILL.. 

Sir Prank N-oyc.e (Secretary, Department or EdueatioIL, Health and 
Lands) :  I move for lea.ve to introduce a Bill further to ameba the 
Benal'es Hindu University Act, 1915, for' certain· p'nrpOl;e\!(. 

( 41 ) 
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. *B.MB8.hadur D. :8.. Pa.ti1 (BombaY;Central Division: Non"Mllham-
riiEi.danRurill) : Mr. President, I rise to support the introduction of a 
Bill further to amend the Benares Hindu University Act, 1915, for cer-
: tain purposes. . The object of the· Bill is really laudable, as it aims at 
·strengthening the financial administration of the Hindu University by 
,. the formation· of a Standing Committee that will examine the resources 
of the University and put a check· on the application of the funds at 
. .the disposal of the University. Govermne:r:tt have taken the right step 
·in introducing lhe Bill in the finimcial interests of the University ..... . 

tie Honourable Sir· George lia.iny (Leader of the House) : Is the 
Honourable Member in order in objecting to the introduction of the 
. Bill at this stage T 

Mr. President: He is not objecting. He is. a new Member and wants 
to support the Bill. I should not like to stop a new Member when he 
wants to make a speech. 

:B.a.o Ba.hadurD. :8.. Patil : The Government of India have resorted 
to this legislation after consulting the Vice-Chancellor and the Court 
. Of the Benares ~ndu University. Some other changes are proposed hy 
Government in accordance with the .wishes of the Pro-Vice-Chancellor. 
So, I think there will be no opposition from this Assembly to the in-
troduction of the Bill. 

Mr. President : The question is : . 
" That leave be given to Sir Frank Noyce to introduce a Bill further to amend 

the Benares Hindu University Act, 1915, for certain purposes." 

The motion was adopted. 

Sir Frank Noyce : I introduce the Bill. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

MISCELLANEOUS. 

The Honourable Sir George Schuster (Finance Member) :  I beg to 
J;llove : 

" That a supplementary Bum not exceeding BIt. 2,66,000 be granted to the Governor 
General in Council to defray the charges which will come in course of PlZYlIlent during 
file Yf!1IIIr ending the 31st day of March, 1931, in respect of·' Miscellaneoue '." 

Inadeq'U4te and U'II,satis;factory Suggesttons and Recommendations of the 
.  . t.f&6Awn Statutory Commission. .' 

Mian iIIohammad 8bah Nawaz (West Central Punjab: Muham-
tn_dan) : Sir, I beg to move that the Demand for a supplementary grant 
Df a Bum not exceedingRs. 2,66,000 in respect of ' Miscellaneous' b.e 
reduced by &s. 100. t ' 

Sir, the Report of the Indian Statutory Commission has been pub-
lished, and it would be idle to deny that it has created difficulties in the 
way of those who, on both sides, are working for peace. Roliticallndia 

* Speech not revised by the Honourable Member. 
t (Inadequate. and unsatisfactory suggestions and recommendat.ions contained in 

Volume II of the Report of the Indian Statutory CommillBion and their prohative value 
. as part of the material to be discussed and considered by the coming Round Table 
Conference. ) 



as a whole has condemned the· recommendation of tke ·Cpmmission as 
inadequate an:d unsatisfactory. I maintain, Sir, that no constitution 
framed hyany. Commission or by the British Government would be of 
much value, if it,did not have behind it, the goodwill of those who would 
be willing to make it function. Judged by this test, I have no hesita-
tIOn in saying that. the recommendations and suggestions contained in 
Volume II of the Report are inadequate, disappointing and unsatis-
factory. Now, Sir, the outstanding features of the Report of the hldian 
Statutory Commission are the ultimate constitution of India on a federal 
basis, the constitution of the provinces, the constitution of the Central 
Government and of the Army. I agree that the ultimate constitution of 
India should be a federal union, because in a sub-continent like India 
which comprises over 300 millions of people, which consists of so strange 
and unusual a collection of autonomous states, democratic provinCes and 
backward tracts under the Central Government, no other constitutior.. 
is possible. But I beg leave to point out that the Commissioners have 
postponed the c'ompletion of this federal union for an indefinite period. 
They might have recommended that the Federal Union could be started 
in British India, with autonomous provinces as units. They should also 
have either recommended, or at least suggested to the Ruling Princes, 
that they should have, in their respective Statf>s, Legislative Councils, 
on the lines of the Legislative Councils of major provinces of Britisb 
India. 

Mr. President: I understand this Demand is required for expp.ndi-
ture in -India in connection with the Round Table Confere..pce. Iwa.nt 
the Honourable Member to let me know how he connects the Simon 
Commission's Report with the expenditure in India about the Round 
Table Conference. We cannot deal with the Simon Commission's Report 
in this way. 

Mian Mohammad Shah Nawa.z: I will explain. I understand the 
Round Table Conference is to be convened on or about the 28th October . 

.. Mr. A. H. Gh1Wl&vi : 20th October. 
Mian Mohammad Shah. Nawa.z: This expenditure is in respect of 

the Round Table Conference. 
Mr. President: In India. 
Mian Mohammad Shah. Nawaa : Of eourse in India, and further under 

next Demand also in England. But what would be the functions o-f the 
Round Table Conference' The functions of the Round Table Confer-
ence would be to discuss the Simon Report along with other material 
that may be brought to their notice. . 

:Mr. President: Order, order. That is not the analogy. I think the 
Honourable Member can raise all -these points when he discusses the 
question of the expenditure in England, because all these questions will 
be raised at the Round Table Conference in England ; this has nothing 
to do with the expenditure which will be incurred by the office in Indil\. 

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-
:f.Iuhammadan) : Sir, may I suggest that, if the Honourable the Leader of 
the House would direct that we might have a general discussion on the 
whole question connected with the Round Table Conference and not. 
excluding the Simon Commission's Report and the Central Committee's 

A2 
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[Sir-Ban Sin@ll GOUl\]: 
'iaePQrt and the other schemes on the Report which have been published 
ol'we about ~ be published in conneotion with the future constitution 
cd: Indill" and if Honourable Members on both sides of the House are 
,ijlUs enabled to hav,c this unfettered right ofexpre.ssing their vieWli 
.~ .. ~nt lat n  their grievances in connection with the policy of the· 
6-oaeJQe, then the Government would be in possession of what is the 
~ ral idea underlying the various speeches of Members of the variolls 
areups of the House, and then, Sir .. you might limit, in connection wltb 
·the cuts, the discussion to aJl~ particular item which any Honouraole-
~ er may wish to express his views on. We may recall, Sir, the 
pl'{)cedure that has been followed in connection with the general Jis-
~u on on the Budget every year. We have a general discussion, and 
after that we descend to particulars and confine our speeches to the 
particular grievance on the basis of which that particular cut is rec(}m-
JQe.11ded. I suggest, Sir, that it would be to the con'yenience of the' 
House if that procedute is followed also to-day. 

The Bouourable Sir George BlIoiny (Member, for Commerce a11.d 
Railways) : Sir, I may say that if iB your discretion you regard it as 
e,xp.edient and generally to the convenience of the House that the pro-
cedure suggested by my Honourable friend, Sir Hari Singh Gour, oul~ . 
be followed, I should not offer any objection, but the nature of the 
eut which has been moved by my Honourable friend, Mian Mohammad 
Shah, Nawaz, is such that it really raises the same question, raised by 
the supplementary vote itself alld it seems to me that it would be im-
possible for speakers in discussing this vote to avoid frequent reference 
to the Report of the Royal Commission and an explanation of their views 
about it. I shall certainly take no objection, subject to your ruling, 
to any discussion or reference to the :&eport of the Statutory Comtnis-

~ in t~ course of the debate. Whether we should have a general 
discussion on the Demand itself or on a particular cut is a matter in 
which I wish to place myself entirely in the hands of the Chair . 

... President: Order, order. I think the analogy of the general 
debate on the Budget cannot be followed on this o(;casion. because on a 
supplementary grant, as has been the established praCtice' of this House, 
'tild for··whieh t e~ are 8ev-eral rulings of bofh the previous Honourit ble' 
. Presidents of this House, questions of policy cannot be discussed. WeU 
&n this particular occasion, I have allowed the debate on the question of 
potiey, simply 00«11.11$6 titis grant was not contained in the origiu:'ll 
budget. The demand for the Round Table Conference was not contained 
ili; the-original Budget, ~d, therefore the Chair has allowed a discu$sioll on 
the general policy. But of course the analogy of the discussion of tl1e 
General Budget cannot be followed here beC&Use there you can di.&e.tiss 
. the whole poliey. Qf. the Government, while on this Demand there w()uld 
be only a very restrie.ted discussion on the policy of the Goverll-
-ment as regards the Round Table Conference. Now thiil Demand itS 

I have already pointed out, refers to expenditure in India ..and I think 
it would be better if the question of the policy of the Roun'"d Table-C()J;l-
ference were to b.e d ~eu ed on Demand No. 85, where it would be 
m_Ol'e rele'lan.t. I. thin\{ the di.scussi?n on this I?eJ;lland sbould be r~ tJ." t
Cll to the expendIture for whIch thIS Demand IS required. 
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:Hian Mohammad Shah Nawa.z : With all due deference to you, Sir, 
Demands Nos. 75 and 85 cannot be separated. It is a difference with-
out distinction. It is true that the Round Table Conference is to be 
.convened in London. It is true that expenditure is to qe incurred in 
India as well as in England and I submit that the recommendations of 
• t ~ Simon Commission can be discussed either under Demand No. 75 
,or Demand No. 85. I respectfully submit there is no difference at all 
between the two Demands. 

Mr. President : I think I have expressed my, view on the subject, 
and I do not want any more discussion about·it. I think on this Demand 
the Honourable :Member should confine his remarks only to the Demand 
under discussion and the general discussion on the policy of the Gov-
€rnment we will have on the next Demand. 

Mr. M. K. Acharya (South Arcot-cum-Chingleput: Non-l\Iuham-
madan Rural) : On a point of order, Sir. Wh,at would be the kind of 
amandments which you would rule as admissible under this Demand, 
if we are simply to deal with the expenditure in India and are not 
,expected to go into the purpose of the expenditure' I might 'Submit 
that the expenditure in India will be incurred only on people o n~ to 
the Round Table Conference. What kind of amendment would you aIlo,.. 
nnder this Demand 1 

Mr. President: If a discussion is raised on the expenditure which 
will be incurred in India. then, a discussion on that subject will be 
quite relevant under this Demand. 

,Mr. O. S. Ranga Iyer (Rohilkundand Kumaon Divisions; Non-
Muhammadan Rural) : Sir, I gathered from your remark, that, when 
!he next item is taken up, you would consider if the Simon Commission's 
Report could be gone into. I submit, Sir, that it is the custom in this 
liouse for Members to judge the purpose and object of an amendment 
from the brief statement of the Mover of the amendment, mentioned 
within brackets. We have the advantage in the present motion that 
tbe Mover has specifically raised the debate to discuss the Simon Report 
in the light of the Round Table Conference. In the next amendment 
of Mr. Acharya, the words me.ntioI}.ed in brackets .are" Inadequate in-
formation regarding the:1'unction of the proposed Round Table 00'1-
ference and the status of Indian delegates thereto". We have a<::le-
.quate inf9rmatioll alike from H. E the· Viceroy's and Mr. BeRIl's state-
-ments that the Simon Commission's Report will be one of the subjects to 
be included in the discussions of the Round Table Conference. There-
for8, the diRcnssion, . hOwever ·'cllTSbry Ol!l. the Sirttbn Report, elfnndt be 
takw up and-er the next item. but \lnder this,. &Btl it wouid be more con-
venient for Honourable Members if you, Sir, can reconsider your ruhng. 

Sir C. P. Ramaswami Ayya.r (Tanjore-cwnl-TrichilJlopoly; Non-
,¥ululIllmndan Rural) : Sir, we are not discussing Mr. Acharya 's aut~nd
1he'Ut a!\ I thillk that amendment is riot n<tw before the House. . 

TIlt lIoJIOIarab:&.Sir CileOllffe aamT : Sir', 'may I nwwkea u ~ 
:£o.r thil conVenif'BCe of the House T The GQv-emblent attach importaJle8 
·to what a~ faJ]en from the Chair as to tile vote upon which a diOCU8iliOB 
can most Hni-tably takf.· place. It would be wry. tl ~. ·ttl ifl'e&te 
11 pr.eceQtlnt. which would iJ:lvoive a departure trcftflsouad priln&iple. 
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fSir George Rainy.] 

But the' occasion is a rather exceptional one, and what I venture to 
suggest for the general convenience of the House is that you, Mr. Presi-
dent, might authorise a single general discussion op. one of the ·votes. 
But this is a matter which is entirely within ~'our own discretion. 

Sir C. P. Ramaswami Ayyar : Mr. President, while I bow to your 
rnling, may I take the opportunity to indicate exactly the scope of the 
two Supplemf:'ntary Demands? Supplementary Demand No. 75 is required 
for expf:llditure in India in connection with the Round Table Conference 
to be held in Ijondon in October next, the expenditure to be shared between 
Home and Indian revenues. Therefore it will be remembered, 
Mr. President, that this amount will be shared between Home and Indian 
re enue~. That is a feature which may perhaps be borne in mind in 
comil'::;-to a eonclusion whether it is necessary to keep in water-tight com-
part ent~ the discussion on this, grant and on the following grant. 
Of course, for the purpose of eonvenience of debate, it might be more 
expedient to limit the general discussion either to this grant or to the 
other grant, but may I, Mr. President, join with the Leaders of Parties 
in suggesting to you, as a matter of ge.neral convenience, that the matter 
is S<l intereonnected that it is not possible to separate Demand No. 75 
from Demand No. 85/' It may therefore conduce to the convenience both 
of the House and of the Chair if a general discussion takes place with refer-
ence to' all the aspects of the matter and a solid and single vote is taken 
on it. . 

Mr. President: If this is the general wish of the House, I have no 
objection. In fact, I had thought that the Leaders of the various Parties 
would come to an agreement on this question and tha.t they would give 
me this morning some agreed proposals. I was expecting them to tell 
me on what nemand they would like to raise the general debate. If, 
however, it is the general opinion of the House that the general discussion 
on both the Demands may be taken on one item, then I will allow the 
general discllssion to take place only on this Demand, and it must be clearly 
understood that the same discussion will not be raised again when Demand 
No. 85 is under discussion. 

1ft. X. A. Jinnah (Bombay City: Muhammadan Urban): Sir, with 
very great respect, I do not quite endorse' the statement that fell from 
the Chair that it is for the Leaders to come to agreement with regard 
to any point of order. It is entirely for the Chair to decide, and when 
a point of urder is raised, it is entirely for the Chair to give the ruling. 

Mr. President: In any case, I will allow Mr. Shah Nawaz to go on. 

Sir Karl Singh Gour : Do I understand you aright that you ha.ve 
allowed the general discussion now under this head , 

Mr. President: Yes. 

Kian Mohammad Shah N&waz : As regards the constitution of the 
provinces. the Commissioners think that they have given us provincial 
autonomy and they claim liberality for their proposals in this respect. It . 
cannot be denied that there isa great advance.· Dyarchy, which has 'heen 
coDdemned throughout India: and. England, goes; and its place is takell by 
a u:nitary system ~  gov-e'tnoomt, with • Ministers in' 'charge'of all the pr ~' 
vineial suhjeet" with 'joint' 'respensibility to' the ' e latu're~ The size· of· . 
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the Council is very largely increased, and the voting strength is trebled. 
But if yon go deeply into the matter, you will see that this provincial 
autonomy is ;not real and undisguised autonomy in the real sense of the 
term. It is not a complete provincial autonomy in which the powers of 
the Ministers would be unfettered. The powers of the Governor are still 
very wide. In fact, all the powers are centralized in him. He can select 
his Ministers, who will hold office during his pleasure. In the Ministry 
are to be included one or more officials. The word " more " is a very 
vague e pre~ on ; it may mean two or it may mean three. I submit that 
the inclusion of the official Ministers in the pro n ~l Cabi;net is a step in 
the wrong direction. It is without precedent. These official Ministers would 
be infiuenlling the decisions-of the joint Ministry. These official Ministers 
would probably be in charge of law and order and finance. The House 
must remember that the Commissioners say that, in the event of a vote 
of no confiuence b.eing passed against the joint Ministry, these offi-
cial Minlsters can be reappointed on a new a.nd reconstituted Ministry. 
This really means that the dyarchy remains in substance though, in form, 
it has been discarded. I submit, Sir, that the inclusion of the officials in 
t ~ Ministry if' .ent re~ against the weight of the evidence that was placed 
before the Commission. The ,central Committee and aU the Provincial 
Committees, except the Committee of the Bombay Presidency, which were. 
o opt'~d with the Simon Commission, have emphati.uy expreS'led their 
opinion that the Ministry should. be without the odals. At least three 
Provincial Governments have said that the Ministry should be chosen "from 
among the elected Members. But before selecting them, the Government 
should sound the opinion of the Council as a whole. Sir, I say without any 
hesitation that the official .element should be eliminated. The official 
dement should be eliminated becaus.e a Ministry which' lias one or. two 
officials will not be working well. The timorous and subservient Ministers, 
as some of them no doubt are, will do what the official Ministers will tell 
them to d(J.An official Mini •. er, who cannot be removed and· can be 
reappointed, will always defy the wishes of the Legislature. . 

I now come to the overriding power of the Governor. The learned 
Commissioners lay down that the Governor can override the Ministry for 
two important purposes, namely, to preserve the safety of the province 
and the pnblie tranquillity, and also to protect the rights of the minori-
ties. I submit that, when you are making the Ministry responsible. to 
the Legislat.ure, no power should be given to the Governor to safeguard 
the public tranquillity. Ministers are the only persons who should see whe, 
ther certain legislation or a certain ordinance is desirable or not. To this 
extent the overriding power, in my humble judgment, should be taken away 
from the Governor. I do admit that there are strong grounds for retain-
ing overridirlg powers in the hands of the Governor in the interests of 
the Juinority. • 

I now pass on to the emergency  powers of the Governor, which are 
given in paragraph 65 of olu ~ II of the Report. I think, with slight 
mOllification, the emergency powers must be retained, because these emer-
gency powers are . to be e e~ ed in the event of a breakdown,. in 
case the Governor comes to the conclusion that he cannot Garry on the Gov.,. 
ernment. In that case, it is quite right that he should take Qver the ad-. 
ministration of the· Governmn,t! in his OlWn. hands and'. appoint del,Elgates 
and assistants to help jn. the d ~ ar e of this. responsible. an!! . l~rou  ' .. 
duties. But the ,Com.JD.ission·gO$ ontQ saytlulttheaeem,ergency 'powers 

. '. . '. ,. - • :.> 
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can he exercised by the Governor fot' about twelw months. I submit 
that that. is a wry 'long period, the emergency powers should be ~'e tr ted 
to a period of six months only. Sir, while I am discussing the constitution 
of the pro\'lnees, I desire to place before the House the case of the North 
West Frontier Province and Baluchistan. The Commissioners admit that 
the inhabitants of the North West Frontier Province are as intelligent 
and as elever as the people of the other provinces. They also say that if 
there is a deficit in the finances of the North West Frontier Province, that 
can be met ~  a grant-in-aid from the Central Government. That solves 
the financial difficulty. They give to the North West Frontier Province 
a LegislatiYe Council which is only a Council in name. It is no Legis-
lative COUll(jj at all, it is an advisory body, probably worse than a District 
Board of any district of the Punjab. 

They say that this Council should consist of 40 Memb.ers, out of which 
20 are to be elected and 20 are to be selected by the Chief Commissiouer. 
Out of the 20 that are' to be elected, there are to be (a.) representatives of 
the Khalls from a special constituency, (b) Member. to be elected by the 
j',f.unicipalities and District Boards, (c) e ~ old er , to be elected pre-
Sl,llllably by ex-soldiers. I have never-understood why there should hc a 
!'opecial . on ~ tu~n  ~r the Khans. I must confess to you, Sir, that· I do 
not beheve 111 an ~ and Nawabs, I only take my place' as a commoner. 
Why -should these Khans be el-ected from a speci!!.l constituency' If these 
Khans ar.e tbe real representatives of the people, as they pose to be, they 
should seek election from the commoners and not from a special consti-
tuency consisting of Khans and some big landlords. 

An Honourable Member: Why not' 

Mian Moha.mmad Shah Nawaz : The Honourable Member is neither 
a .Khan 110r a Nawab. Tbe days of Khans.and Nawabs are gone. They 
must secure the goodwill of plebeians. The Khans have no business to 
be elected by a special con;;tituency at all. They sbould seek election 
from the ~e eral constituencies as is the case in other provinces. Again, 
wh .... should a certain number of tbe Members be elected by Municipalities 
and Di"trict Boards! The franchisc in the North West Frontier r~ 

n ~ should hI' widened, as wide as in other provinces. _-\gain, Sir, what 
is thf' ean n~' of having a comtituency for ex-soldiers! I do not under-
stanJ how f'x-soldiers are superior persons to " l an~. No doubt in 
ti1;lles of war, the:v may be formidable persons, perSOlL''>, on whom we rely 
fo,' the clefenee of the country, hut no invidious distinction need be made 
between tlw ordinary citizens and e ~ old er . Further the Commis-
sioners recommend that the Chief Commissioner should preside over the 
deliberations of this moth-eaten form of legislature. Why should he 
preside oye)' the drliberations of this Council? Obviously the presence 
of the Chief Commissioner would be restrainiDg the members from 
the exercise of independent judgment. Re should not be allowed to pr~ 
sidf. oYer ~ e deliberations of the Council. Sir, the main reason givt> ... 
by the Commissioners for not granting a full fledged constitutional refol'Ri 
to the North-West Frontier Province is that the inherent right of a lUill 
to smoke a cigarette must neeessarily be curtailed if he is living iu " 
powder lll:l::razine. I respectfully submit, that this analogy is unW .. ·. 
To ~n witt, it is net the inherent right of everybody to smok-e or drink. 
lIfy Hononrable friend Sardar Gulab Sisgh and my MUlWalm.an frie_ 
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would seriously object to smoking ·of cigarettes. Again it is .assumed that 
the inhabitants of the North West Frontier Province are living in a powder 
magazine. I submit they are not. The North West Frontier Province 
is .I1ot so bad. I am stating my view about the settlid districts and not 
of the tribal area. Sir, I maintain, and I say emphatically, that the 
people of the North West Frontier Province are not unruly and they are 
not living in a powder magazine. The inhabitants of five districts are 
living peacefully and calmly. Then, Sir, I submit, would it not be better 
that the powder magazine should be guarded by happy and contented 
guards? If the guard is unhappy, if he is discontented, he may set fh'e 
to the magazine. We all know that the defence of India really depends 
upon the goodwill, on the well being and on the contentment of the people 
of the frontier. The people of the frontier have unanimously demanded 
that they should have full fledged constitutional reforms on the lines of 
the other provinces. I am told by a very reliable authority that the pre-
.~ent disturbances in Peshawar were due to the fact that the reforms were 
withheld from the people of the frontier. (Hear, hear.) We must give 
a full-fledged constitution for the frontier people. It is a demand of the 
Mussalmans, the Hindus, and the Christians, all alike. It is an al~ lld a 
rlemund. It is the demand of the Congress. It is a demand of the l\Inslim 
Lengue. :a ~ the demand of the All-Parties MU!:'lim Conference. There 
is no reason why full-fledged com;titutional reforms should not be given 
tp this pro ~( e. 

Mr. M. R. Jaya.kar (Bombay City: Nen-Muhammadan Urban) : On 
a point of order, Sir. Was it your ruling that this was a fit opportunity 
for discussing the merits and the details of the Simon Commission's Re-
port ? 

lIfr. President : That seems t(l be the g-eneralopiniOE. of the House. 
, . 

Mr. l'tI. Bo. Jayakar : May I mention that this is a cut relating to thi) 
f!,xpenses of tbe Round Table Conference! The Simon Commission's Re-
port comes jn only incidentally. A oertain amount of referellce to the 
S.imon Commission's Report is inevitable. But ma;v I submit that this 
is not a proper opportunity for considering the merits and details of the 
proposals contained in the SiW.OIl {'Qnundssion's Report. hecause that is 
only very remotely connected with the subject before the House. 

Mr. Preaidnt : As the Government ha,,'e no objection to deal with 
alJ these questions of policy, I do not think that I should restrict the do-
bate. 

• 
Mr. l4. A..Jilmall : The point is not whether the Government have 

<lll,V objection. I am very sorry that thane seems to be some misundtlr-
standin,g on the point. The point is 110t wllether the Government have 
all~  obj,ectionor no objection. The pomt is Dot whether a.&yother body 
has no objPction or any objection. The point I should place before you. 
if you g-ive mp the opportunity, is this. There is not the slightest dooht 
that iliegrants before U8 are grant" which we are asked to vote for the 
ex;penditure of the Round Table Comference ; nothill,!? ell!e. What has 
that got to do with the Simon Commission's recommendations and their 
merits? That is the first question. I will read to you, Sir, ..... . 

, ina.n MQ!a&tumad ,Shah Kawaz : Sir, C311 the Hon.ourMle Member 
l"aise this objection when I am in the middle of my speech T 
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Mr .... A.. Jinnah : Demand No; 75 says this: 

" This is required for expenditure in India in connection with the ~un~ Table 
Conference to be held in London in October next for the purpose of oonsldermg the 
forthcoming general eolistitutional revision. The expenditure. will be a~ed ~t ten 
the Home and Indian r~ enu . 'I'he total· cost from the IndIan revenUPR IS estlllI:lted 
at Rs. 6,31,000 of which Rs. 5,44,000 is voted, Rs. 2,66,000 to be incurred in India and 
Rs. 2,78,000 in England under the control of the Secretary of State for India. The-
Standing Finance Committee has agreed." 

This is Demand No. 75. What has this got to do with the Simon 
Commission '8 proposals and their merits? Or any other Commission or 
any other document? The Simon Commission's Report is one of the 
documents which will be considered by the London Conference like any 
other document. It may be an impo;tant document, but nothing more. 
Are we called upon now in this House to discuss the recommendations of 
the Simon Commission in connection with a Demand of this character 
which has nothing whatever to do with the Simon Commission T It is 
not a question whether Government have any objection or not. o e ~ 

ment may have their own object in not objecting to it,-but we on this 
side of the House have the strongest objection to this irregularity, and 
feeling as we do, we can only appeal to you to give a ruling. If you agree 
witi! us, yon should give a ruling that this discussion is out of order. 

Sir C. P. Ramaswami A.yyar : Mr. President, very little is needed 
to enforce what has fallen ..... . 

Mr. President: Order, order. I will not allow a discussion on this 
point of order. Of course Mr. Jinnah was not in the House when this 
point was raised by the Chair itself at the beginning of the debate. I 
rcad out this Demand, and I then explained what Mr. Jinnah has explained 
just now, and I found that "-t was the general wish of the whole House, 
official and non-official, that an opportunity should be afforded to the 
Members of the House to discuss the Simon. Report on this cut ; (V oices ~ 

,. No, no") at least that is what I understood the general desire to be. 
Sir Hari Singh Gour got up and he said the same thing. The Honourable 
Sir George R,ainy got up on behalf of the officials and he said that they 
had no objeetion if the policy of the Simon Report was discussed on this 
Demand. . Therefore, in compliance with the wishes of the majority of 
Members of the House, I thought it would be better if I allowed the 
Honourable Members to say what they have got to say about the Simon 
Report and other things connected with the Round Table Conference, and 
I cannot go behind that ruling now. If the Honourable Men!ber had been 
in the Houl':e at that time, probably he could have induced other Hon-
ourable Members to agree with him, but now as the discussion has been 
started, I cannot go behind that ruling. At the same time I would re-
quest Mr. Shah Nawaz not to go into the very minute details of the Simon 
Report. It would be better if the Honourable Members would only refer 
to the policy of the Report in a general way and also to the other matters 
regarding the constitutional advance of India. But it would certainly be 
a. misuse of the privilege of speech if the Honourable Members go into 
minute details of the Simon' Report in this discussion. 

. Sir Cow&8Ji Jeh&ngir : Si,r, I am raising a new point of order. T·his· 
IS a cut for Rs.100 on the Demand 'as a eensurefor the' cOntents of the 
Simon ]{l'llOrC If that is in order.: .... 
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Mr. President: Order, order. That point was raised and a ruling 
was given. I cannot reconsider my ruling three or four times. 

Ml:". M.A. Jinnah : Sir, I am sorry I was not in the House when thi& 
point was raised. But I gather from what you said just now and I was 
under the impression that the Chair would probably rule it out of order. 
But you said you did not rule it out of order because you felt that there 

l~ a general desire to adopt that course. That impression may have 
been created in your mind, but that is not correct. There has been nO 
such general desire, because we think that this is totally irrelevant. Not 
tHat we are afraid of discussing. the Simon Report and expressing our 
views on a proper occasion. But in order to correct a misunderstanding-
I must say that there was no 'Such general desire on this side of the House 
at least. You yourself felt that this was nM in order, but as there was;. 
no serious objection raised, you allowed it. But I am pointing out to 
you now most emphatically that that impression was not correct. Surely 
it is open to you to say that, if serioUl" objection is raised, you will give 
your ruling that it is out of order and if it is out of order, no amount of 
general desire in this House can make it in order. 

Mr. President: I think it is not totally out of order. The Honour-
a.ble Member will remember that His Excellency the Viceroy in his speech 
here last evening said that in the Round Table Conference all the schemes 
and documents, including the Simon Report, will be consider.ed, and if 
these documents are to be considered at the Round Table Conference, I do 
not think that a reference to or a general discussion of the Simon Report 
will be totally out of order on this Dem;a.nd. I do not want to prolong 
the discussion on this point, but as I ha'" a~read  said, Honourable Mem-
bers, in making their speeches on this Demand, should ~ tr t thelIlBelves 
to general observations on the Simon Report and should not go into the' 
minute details of the recommendations of that Report. 

Mr. M. R. Jayaka.r : Sir, I was also not present when this point was. 
:naised, otherwise I would have pointed out that there was no general' 
desire on the part of the Party which I represent to have a discussion on 
the merits of the detailR of t.he Simon CO!mmission's Report on this cut. 
The de!lire of my Party was .inst t.he other way. Of course a certail) 
amount of reference to t.he l~port is inevitable, because it is part of t.he 
matel'iul to bH put. before the Round Table Conference, but I do submit 
that you should give a ruling that nothing more than a general discus-
sion of the Simon Report would be allowed on this occasion and that a' 
minute discussion or a criticism of the detailed recommendations of the 
Report would be entirely out of place . 

. Mr. 'U. N. Sen (Bengal: Nominated Non-Official) : Sir, may 
I Inquire why three days have been allowed for this discussion' 

,The Honourable Sir George Rainy: May I have your permission, 
SIr, to explain in one or two sentences the attitude of Government r 
What Government lelt is, as my Honourable friend the Leader of the 
OppositiOll has said, that it. is impossible, in di8Cussing this vot.e, to avoid 
all re renee~ to the Statutorr (:ommission's Report. To give a simple 
e ~ple,. it is perfectly open to an Honoura.ble Member to argue that he-
conSIdered that the. Statutory Commi8Sian 's ~port was so. thorQughlybad 
that this Dlfmey ought not to be provided. Equallyelearly it i.s open to 
another Member to SIlly tliat the Report is good a,nd therefore themoneT·· 
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-ought to be provided, or that, even though he disa,pproved of many parts 
cd the Rep()rt, yet nevertheless the one~' ought to be provided, and that 
I understand is generally the line taken by the Honourable Mian Shah 
Nawaz ........... . 

Mr. M. A. Jinnah : That has nothing to do with the Simon Com-
mission. 

Th. Honourable Sir George B.a.iny :  I thought he a~ developing that 
point. But e.ertainly, Sir, Govdrnment al~() feel that there must be some 
'limit to the discussion on those point.'> ; und it is entirely within the dis-
cretion of the Chair to decide whether or not a particular f'peaker kept 
himself within reasonable limits. 

Dr. Nand La! : On a new point of order, Sir ..... . 

Mr. PreBicient : I,et me decide this Doint of order firs-to I think, in 
the light ~  t ~ discussion that has just taken place, Mian 
Mohammad Shah Nawaz might go on. with his ~pee . 

IIian Mohammad Bh8ih JIlawaz': Thank you, Sir. I did not think 
I was going into a detailed criticism of the Simon Commission's Report, 
lYecause if I were to do so I might take two full days ; but I am not going 
to do tlntt.. 1: 'Was 'l'eferring to the morm" proposed for the ront~r 

Province. Sir, the Commissi()n has given no Minister to the LegislRtive 
Council which they desire to establish in the Frontier Province ; the Mem-
bers of the proposed Council are simply to discuss Bills and motions and 
the ~ and  for Grants which lre to be presented by the Financial Sec-
retary. No ~u e t  are transferred to the control of a Minister or Minis-te't's. 
Obviously this sort of reforms are very inadequate and disappointing. As 
I say, the demand of all India is that the Frontier Province should be 
-given full-fledged reforms on the lines of the major provinces ~  India. 
In "hort, I have no use for the moth-eaten reforms which are proposed 
by the Commission for the Frontier Province. 

With your permission, Sir, I will now pllBS on to the case of Balu-
-diistan. I need not enter into the details of the reforms which the Com-
mission has recommended f()r Baluchistan, because they have given  no 
reforms. Tlleir argument is er~' strange indeed. It is this : that it ('..an 
·safely be said that the Baluchis d<> not require any alteration in the exist, 
ing system. In a few lines they dispose of this very important Question 
of reforms in Baluchistan. The learned Commissioners tell U'l that the 
Baluchis do not want the reforms. Sir, I doubt whetber this st-ltement 
()f fact is correct. I know the Baluchi Sardars very well Th.ey do want 
an electiyc system to be introduc.ed in Baluchistan. Sir, if Baluchistan 
is a p.'1rt and parcel of India, and if we mlL';t hold Baluchistan fol' the 
defence of India, it cannot remain ;'itationary ; either it must go backward 
or go forward; and as it is unthinkable to go backward. is it not advisable 
to go forward ~ I know how the present Frga system 1Or~ in thit 
province. Sir, I can say without any fear of contradiction that the t' ~ 

simply f'lIdorsc the decrees of the Chief Commissioner. It is no system 
at all ;  T know the jirga system ;  I knowhow it works on the .frontier. 
and I know how it works in D .. hra Tsmail Khan. Dehra Ghazi Khan ~d 
in Baluchi>ltan too. It is an old  old system, good for not.bing. St11*', 
-Sir, al t ~ t p1'og'tetI8 and BaluchistUl tnut be giVen some'.wrt 
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of reform. If you do not mant to give a. full-fledged constitution to Balo-
cbatan. then s.tal't with SOme ,ort of roforms. But it is no use sayiIli" 
that the Balwiliil> ate gypsies and nomads and they do not want a~r 

alter.ation in the eDl>ting system. Baluchistan is surrollnded by countne8 
which enjoy thebene.fit of the modern elective system, There is no rea ~n 
~ Baluchi''>tan slWuld be deprived of reforms if they are good. WIth 
f.n· due deference, the reasoning of the Commission is not correct, alld 
I submit that some sort of reforms must be given to Baluchistan and we-
must mRke a, beginning, but it should be snbstantial. 

Sir, now I come to the coIUltitution at the centre. Sir, it mrnrt be 
a.dmitted that the o ~ on hai'e proposed. no change of any value in 
tAe Centrol o~rn ent. T,he Viceroy ii' still supr-eme ; as· a matter ,of 
faot his. powers are enlarged. It iii true tluit he ean seleet his Ex-eeutive 

un. ar~ from among the Members of the ASilembly and the Coupcil of 
State ; but therc is no statutory obligation laid an the Governor General 
to select so many MemberI' or all 11embers of hi$ Cabinet ~ the ~ teoted 

Members of the Central Legislature. Sir, the Govel'IlIllent of India, with 
an irremovable executive, faced with an elected ml\iority is neither stl'ODg 
nor ·dignified. 1\10 constitution wjU work unless it has goodwill behind 
it and an autocratic Government of India would a~ little driving 1."~e 

behind it. SiI', the unanimous demand of India-and I believe' t.here is 
no dissentient voice now-is to proceed along the lines of an immc-:liate 
Dominion Status in the Central Government., with reservation in re1!!pect 
of the Army,. foreign affairs and Indian StateR; IlIDd it is-only by procet:d· 
ingalong these lines that a solution of the present diffieuItycan be fom.:J. 
Sir. : it is ,8 fact that tpe Liberals, the MuslilDS;. the Sikh" Imd all· otbMB,. 
Garring the Congress, have agreed that all subjects in the Central Govern-
ment e:x:-cept the Army •. the Indian· States &Ild for.e.ign' a.tiairs-must be-
transferred to the control of Indian Ministers, as stated aoove. 

Then, Sir, the8e learned Commissioners recommend indirect election 
to tIi., Assembly ; that is to say, the Membel"S' of the local Councils 'are per-
mittfJ(1Ho,electMembers to the-Legislative Assembly. I am not a'W1re, S":rr, 
of any federal system in v;ilieh there is indirect election to the frr:st Honse. 
The . United States of America consist of as ftHI:J!Y as· 49· St.a:tesand . they have 
direet electi.on. In an· federal ~e , in Canada, and 7 outside t ~ British 
Empire-in Brazil, and in Germany-there is a system of direct election. 
'J'here is no reason why direct election, whieh now prevails, should not be 
maintaineCL Sir, I submit that if Members to the Assembly :ire to be 
elected hy an indJn-et'method, de ora1 .~ n  tactics 'will be employed in the 
local legislatures; and the non-official: Miiristers, and~  I may have the 
liberty of saying so--the offieial Ministers, 'would be sending those men 
to the Assembly who would. be f''lfe from the point of view of the Goven.-
ment. In short, ~ e result of this proposal of the Commission will pro-
bahly be-they WIll forgive me for saying· B&-to ~ll the inderendence of 
the Assembly. Further, according to mathema.tical calffill&tion if a can-
.4ida:te were to secure the fil"St eight votes from Members of the 'Pravineial 
. ~l lature, hI? would surely .be returned to the Assembly. He would 
.hardly be oo.lled a. representative of tbepoolie. Sir, 1.(10 not believe in an 
election by the 'elected. 

Coming to the Army, I, find, . the propo~al r O'f the Cemmissiooers &l'e" 
l J~Oll.' . e tre el ~ppo nt ne  and U;BSatwiIt!tory; The 

Army. is for' many many years to come to he 
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placed beyond the control of ~ e Legislature. It· will . wear the ;com-
plexion of an army of occupation, f01"ced upon the people of IndIa, .• to 
keep them in bondage. And India will have to pay 50 oJ! ~ crores Wl;th-
out question to England for the up ~eep of t~e Anny, ~t~out haVIng 
t ~.r t to utter a single word about It. But if the COmmlSSIO'll ~ ou t 
it advisable to put the Army in the hands of Agents of the ~penal Gov-
ernment I think that they should transfer every other subJect to the 
control 'of the Central Legislature except the Army. When I read the 
first volume of the Report, I thought that the idea of the Commissioners 
was to have an Imperial Army in this country with the Viceroy as its 
head, acting in conjunction with the Commander-in-Chief ;  I believed 
thnt the Commissioner's earnest desire was to establish an Army of Do-
minion pattern under the control of an Indian Minister in the Centra! 
Legislature. But when I read the second volume, I observed an entire 
change of front. The Commissioners make no suggestion of any kind as 
regards the Indianisation of the Army. They do not go into the recom-
mendations of the Sandhurst Committee ; they neither approve nor. dis-
approve of the recommendations of that Committee. They express no 
opinion as regards the eight units sc1!-eme. They say nothing as regards 
the establishment of an Indian Sandhurst in 1933. They leave the ques-
tion of the Indianisation of the Army untouched. And yet the Connilis-
E.ioners say that the question of the Indianisation of the Army must be 
faced. I humbly submit that they have not faced it, and we must face 
it. How are we going to Indianise the Army? That is the most im-
portant question, and that is the acid test of the bonafides of Great 
Britain, because if the Army in India is not to be Indianised speedily, 
all talk of Dominion Status is humbug. Dominion status without the 
speedy Indianisation of the Army would be incomplete and possibly 
.a great hoax. Sir, the important problem of the Indianisation of t ~ 

Army can no longer be shirked. It must be faced and has got to be 
solved without further d.ala,.y: .sir, I do hope that the Government of 
nd ~ will recommend a good scheme for the Indianisation of ' the Army, 
and In the. absence of any scheme, they will recommend that the recom-
mendations of the Indian Sandhurst Committee should be given effect 
to in their entirety. 

Sir, with your permission, I now come to the services. 

Mr. M. A. Jinna.h : Is there no time limit to-day, Sir 1 

Mr. Preside!)t :  I am afraid not. 
o ,. • ',. 

Mian Mohammad Shah Na.waz : Sir, I know there are some HOllour-
able Members who are impatient. 

They think that the Simon Report should be igIlOred and that it 
should be cast away, because it is unlookable. That is not a correct atti-
tude.. The. Re.port is before the public. No doubt, the recommendations 
o~ta ned III .the Report are disappOinting, they are halting and un-
satisfactory ; ~n some respects they are retrograde in character ; but they 
~re to be conSIdered very . ~re ull . The Report naturally carries weigbt 
111 the eyes of many Brltlshers. We must discuss it, and point out 
where the de e~t  are. I do not agree with those Honourable Members 
who hold the VIew that there should be no discussion on this Report and 
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that it should be ignored. It cannot be ignored. 1 feel; Sir, that I am 
entitled to e-xpress· my opinion on all thtl Qnportant problems concerning 
India which are embodied in, the Report of the Indian Statutory Com-

mission. 
I ; , 

Now, Sir, coming to the question of the security services, I mean the 
Indian Civil Service and Indian Medical Service, I find that thege ser-
-vices are still to remain under the control of the Secretary. of State. 
That is in a way negation of provincial autonomy. But the part to 
which I >:eriously object is that the Secretary of State can employ these 
services in such numbers and in such appointments as he pleases. Ir.· ri-y 
Judgment, the provinces shoiIld be the masters in their own terr tol' ~  
and they should have the power to say, " We will have so many members 
uf the Indian Civil Service or Indian Police Service, and no more." 

Then, Sir, as regards the fiscal autonomy convention which is said 
to exist in action, the Commissioners' proposal is actually retrograde. 
On the one hand they say that they do not want to suggest any ehange 
in the fiscal autonomy convention ; but on the other hand they do make 
a change. Let me, Sir, read out to you a passage from page 306 of their 
Report. It runs thus : 

" But delpgation by , convention' with the purpose of transferring respoll3ibility 
in some measure to the Legislature raises different issues. The criterion should be, 
not whether an authority subordinate to the Secretary of State is in agreement with 
the Legislature but whether the interests at stake are of such a character that Jlls 
Majesty's Government could waive or suspend its constitutional right to make the final 
decision. On this view the decision whether the will of the Indian Legislature is to 
prevail is one for the Secretary of State, or if need. be, for His Majesty's Government, 
. to take, after giving the fullest weight to the views of the Government of India, and 
befMc the proposal is put to the Legislature. A convention which sets the Govemc 
ment of India and the Legislature in opposition. to the Secretary of State is consti-
tutionally W1SOUIld and can only weaken the Government of India in the end." 

It is quite clear that the fiscal autonomy convention goes, in practice, by.: 
thE board. . 

I admit there are several favourable points in the Report. These 
are--(l) Provincial autonomy, which should be made real by eliminat-
ing the official element from the Ministry .and by restricting the ovcr-
riding powers of the Governor, (2) Enlal."gement of the. aizes of the 
Provincial Councils and Legislative. Assembly, (3) Extensive franchise 
1ll the provinces both to men and women, (4) a share of the prov-il1ces 
in the income-tax revenue with a view to' developing thenation-b'li.ld-
illg departments, (4) probability of having Executive Councillors from 
among the elected Members of the Central Legislature, (5) Establish-
ment of a Public Service Commission in the provinces, (6) Separate re-
presentation to Muslims. 

Sir, I would be failing in my duty if I did not put forward the 
demands of the Muslims of India. Those demands are given in the re-
solution of the All-Parties Muslim Conferenoe, which was passed at 



LEGISLATIVE ASSEMBLY. [lOTH JUI,Y 1930· 

[JIianli'Obammad'Shah Nawaz;] 

Delhi on the 1st January, 1929. Therein we say that the Muslims of 
the Punjab and Bengal should be given a majority in their ~e 1at e 
Councils, on a population bas-is. ~ any rat~ they are. ent tle~ t~ 51 
per cent. representation. We also claun a specIfied share 111 ,the Den ICes, 
that Sind should be separated, and that full.fledged reforms ,shoDid b.e 
Etiven to the North- ~t Frontier Province and Balu-ehistan. ThOSe 
demands we have n~  reit.erated in a resolution passed, by the W orkiilg 
Board of the All-Parties Conference held at Simla on 5th .T,uly, 193Q.' ,I 
am glad to find that the Muslims have also come to the conclusion that 
all subjects in the Central Government excepting the Army, Indian 
States and foreign affairs should be transferred to Indian Ministers. 
Sir, I am afraid, these demands of the Muslims are not met by the l:,epert 
of the' Statntory Oommisrrion. ., " 

Sir, I now come to the Rvund Table ConfereDce. (Some Honour-
able Members: "Hear, hear "). '(.An Honvurable Me.mber :  . " The. 
real point.") In my humble judgment, the inyitation to the melJl hrs 
of the Round Table Conference who ~  eventually go should be 
eouehed in such terms that it should assure the M-C1perntion of inte'lii-
geut and r.epres(>l1tative Indianleadel"6, inelumng' a r~l te . rtUrnWer 
of Muslims. 'If that is not donf>, I am afraid the Round Table Confer-
ence may not be a success. If the Congressmen are not going to join 1,11" 
Conference unless certain terms are agreed to in advance, and if Gov-
ernment are not going to hold out the olive branch to them unless and 
until the eivil disobedience campaign is callea off, then I submit that all 
ethers, namely, the Liberals, the Muslims, Sikhs, and so on, ou~d jojn 
han.}s and come to a decision that tlley will particijlate in the Round 
Table Conferenee. They· should draft a eonstitutioit for India. I am 
glad that His ExcelHmcy the Viceroy has allayed the situation to some 
extent. Sir, we can safely trust the sincerity, earnestness and generQsity 
oi His Excellency the Viceroy and Mr. Wedgwood Benn. Sir. the fact 
remains that there will be -a free discussion at the Round Table Confer-
ence. The proposals of the Simon CommiRsion are proposals of seven 
gentlemen who were seleeted by the Conservative GOvernment. It is 
now our right to put forward our own proposals for immediate Dominion 
Status or for the " substance of Independence" if you like, or for 
immediate D()minion Status with reservations in respect of the army. 
Zoreign affairs and the Native States with a view to arriving at the 
greatest possible measure of agreement and a lasting settlement bet;.ween 
Great ,Britain and India. Sir, I submit that an alliance between Gr.eat 
Britain and India will very greatly promote the cause of universal peace 
and humanity. Sir, with these remarks, I move my cut. . 

Dr. Nand Lal (West Punjab: Non-Muhammadan) : l must confess 
that, on account of the wisdQm which the .re~ lr  ,Bencheshave.sb.own 
to d~ , they ~a e ~ot two most important and Vital questions confused. 
I WIsh the dlscus!<lOn had been separate on the two most essential 
quel)tions, but in obcdifflleo ti)' tILe (trder which emanated ua~ the, Clutir-
every oneofusis.boond to.obey'and bow-to ~a' ld tnr.eo pl anee with 
that order, I propose to r8lSe certa,j.n points. 'lNJ.d offer certai'n remarks 
with reference to this motion which has been IIlOvf>'o. -
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To begin with, I shall take the point relating to the Round Table 
Conference to whjch really this motion seems to be confined. It has 
be€n repeated over and over agaln that this .. Conrerence will arrive at 
some points which will be favourable to IndIa. Those hopes ~ e .been 
set forth on various occasions, but I am sorry to say that the constItutIOnal 
advancement and rights which will be conferred on India have not, as 
yet, been particnlarised and defi,nitely characterised, excepting the very 
encouraging announcement which was made yesterday by His Excellency 
t ~ Viceroy which appears to be some advance indeed. But, apart from 
that all of' us are in the dark as to the achieyement we shall make in 
on ~ uen e, or by virtue; or by the assistance, or help of this Round 
Table Conference . 

• 
Sir, you are better aware than my humble self that the e pend t~e 

of money is directly concerned with the purse of the people, and the 
people have got a legitimate right to see that their voice in connection 
with the expenditure of money is heard and respected. Is there any 
provision made, any hilnt thrown out, or any suggestion made that the 
public will be consulted so far as the choosing or selecting of members 
of the Round Table Conference is concerned? If not, what right has 
this House got to make· the grant 1 The people are the custodians of 
the purse. \Ve are the representatives, namely,t.he elected Members, 
and we have, thus, not to put forward only our own views, but also the 
views of the people which have been expressed through impartial organs, 
namely, the Press and other channels. Irrespective of my personal 
opinion, I have to do my duty as the pleader of my constituency. I 
submit that no justification bas been shown why this grant should be 
mad'e in full and why this cut should not be accepted or approved of. 
I finish so far as the Round Table Conference is concerned. 

The HO'nourable Mian Mohamniad Shah Nawaz ·-has dilated upon 
the question of the Indian Statutory Commission's Report ; practically 
three·fourths of hi!> time he has spent on that queRtion. He has gone 
into details. But I must obey the Chair and I cannot thus afford to 
go into them. However, I shall make reference to it in a general way, 
with this hope that a furthcr opportunity will be given to me for making 
certain important, essential; aud necessary r~ ar  which I shall resern 
for a future occasion. (Several Honourable Members: " No, no.") 

Mr. President:. Order, order. 

Dr. Nand Lal : As I submitted, I shall be very brief in u tt n~ 

my points. There arc three points to which I may invite the attention 
of this Honourable HOllse. Point No. 1 is the introduction of the official 
elemjlnt in the Ministry. This suggestion in the Report has not had a 
~ord ~ reception at the hands of the poople. The opinion of the people 
IS that what we wanted has not only not been given, but what we had 
has been taken away to a eerWn extent. I make this statement subject. 
to CQfrectio,n. That is the view of a section of the people in India and 
prima facie -it seems to be correct. With the introduction of the official 
element in the domain of the Ministry, there is no knowing 00 what extent 
the legitimate rights and privileges of the .people will be violated. 
The e on~ point in co,tllleetion with this Re.port is this, that separate 
~pre entatlOJl boa .been 'permitted or: has been. ano~,on the os1lenRible 
~und of prQIketillf tpe .inoritieil. e~ the authors of the Report 
L8CPB(LA) B 
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·seem to have made out a case on tha.t ground alone, if my reading of 
the Report is accurate and correct. Taking that view of the learned 
authors ·and comparing it with the remarks, as alluded to in Volume II, 
I find that the view, propounded by the l~arned and Honourable authors 
of that Report, appears to be erroneous. I shall point out why. Now, 
the ground on' which this separate representation has been allowed by 
the Report IS this, that the interests of the minorities may be safeguarded. 
That is the main ground. That is the plausible reason which is set forth. 
Now, if the minority itself wishes, prays, and. humbly submits that we 
do not want separate representation and that it is not worth while to 
have it, why should the Commission thrust it upon them? .Take the 
case of the Punjab. The Hindus are in a minority. The Hindu 
Minister expressed himself against the retention of separate communal 
electorates and the Hindu people, who a.ppeared as witnesses, made a 
statement purporting to mean that they did not want separate representa-
tion. They substantially meant tp say ,. You arc thinking of giving 
us protection. We say good bye to this sort of protection. W c want 
unity between Hindus and "Muhammadans. We want brotherhood". 
They meant to urge that if a Hindu is a really good candidate and has got 
the confidence of Muhammadan voters, they will prefer him to a 
Muhammadan candidate. We do not want this sort of protection at all. 
Weare in favour of joint electorates. We want and believe that in the 
course of time Hindus and Muhammadans may live as brothers, as loyal 
subjects of His Majesty. 

Dr. A. Suhrawardy (Burdwan and Presidency Divisions: 
Muhammadan Rural) : May I ask the Honourable Member who said 
that? The Hindu::; ;never said that. 

Dr. Nand Lal : If you will kindly read the Report of the Ministers, 
(Vol ume II, pages 57 and 59), and look into the Hindu spirit, you will 
see that they substantially were not in favour of separate representation. 

Dr. A. Suhrawardy :  I was present at the Joint Free Conference 
and heard the evidence. 

Dr. Nand Lal :  I ask, why this separate representation has been 
hnrled upon the people of the Punjab? Why have Hindus been 
deprived of their aspiration to become friendly with Muhammadans and 
perform their duties as true representatives of the people ? 

The third point which I place before this House is this. I ask : 
have t1l'ese learned authors of the Report given anything to India, so far 
as the privileges, rights and status of the Central Legislature are con-
cerned? The answer would be " No". If you compare the prh;ileges, 
the rights, the political status of the Legislative Assembly with those of 
the suggested Federal Assembly, you will come to this conclusion that 
1lndia has lost a great deal in that behalf. ;Have y()u ever heard that 
a Member of a Provincial Council may be, at the same time, a Member 
of the Central Flederation T The birthright of the constituents, who 
have been franchised and who have got the right to elect their 
representatives dire6tly, has been. violated and' taken .away from them. 
At least as a student of constitutional law (my knowledge perhaps may 
be littt:it'ed and I make this staremtlnt u: ~t to cotirectron) ,  I cannot 
find: this sort of principle in any 8y8bem of· law intbe world .... :-.. that .. 
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representative in a Provincial Council can be, a~ the ~e time, a Member 
of the higher HOllse and he alone has got the rIght to gIve a vote as such 
to another Member who is· his comra.de and. i).is assocIate in the same 
House. It means that a Member of a ro n ~.l Council can simultaneously 
be Ii Member· of the Central Federation. It is just like the complainant 
constituting himself the . judge to give his decision in his own case. 
That is riot riO'ht. That is not constitutionally correet. There is 
another inherent "'defect in this Report, and· I am sure this House will 
extend Its sympathy to my view. It is this. ~ ere are ten Members 
in a Provincial Council. Very good. They and they alone have got the 
right of electing a Member for a higher House. These ten gentlemen 
will constitutle a body of r end ~ A will help B, B will help C, and C 
. will help A and so on. There will be reciprocity. And these ten men 
will be retu'rned to the higher House in rotation. A. studept of con-
stitutional law will feel surprised at the suggestions that have been made 
in this book, which is called the second volume of the Simon Commission's 
Report. These· recommendations, when they are compared with the 
fundamental principles of com;titutional law, are bound to betray the 
serious mistakes of the authors of the Report. I submit these proposals 
smack of unsoundness. After having said some thing in passing about 
this, I may point out to this House that there are a number of short-
comings, a number of defects in the Report. I admit there are some 
Ueauties too, but the number of shortcomings or the number of defeets 
is greater, and consequently, I may submit 1'hat this Report is not such 
a report as may successfully induce this House to associate itself with 
the grant of this full demand. Therefore I support the cut which has 
been proposed by my Honourable and learned friend; though I may say, 
at the same time, that J congratulate again the official Benches that they 
have scored a great point in getting these two important issues discussed 
together. \Vith these remarks, Sir, I thank you for giving me an oppor-
tunity to speak on the motion. 

Mr. M. A. Jinna.h : Sir, for several reasons I thought I would take 
part in the debate as early as I could, provided I caught your eye. I 
have been successful in catching your eye and I am glad to have the 
opportunity. Now I am really very "lorry that. the Treasury Benches 
(Honourable Members: " Louder please ") should have encouraged the 
kind ·of procedure which has been adopted in this House to-day. Sir, 
they know perfectly wE5ll that if this House is to be called upon to 
express any valuable opinion with regard to the Simon Commission, that 
cannot be done on a .cut motion to a Demand of this character. If 
you want to Hscertain the definite opinion of this House with re a~u 'to 
the recommendations of the Simon Oommission, then the Government 
Qught to have J."laced on the Table a Resolution saying "This Honse 
recommends to the Governor General in Council that. the recommenda-
tions of the Simon Commission should bp accepted by him". And we 
would have met it in a proper way. Have yOll, the Govemment of 
India, accepted the recommendations of the Simon Commission? Have 
you formulated your own opinions? Have ~u come to any !1eeisions ! 
And do 'you expeCt this House at this'stag-f', or any' resPQDsible men, to 
express their opinion on· a document of this. character by. way of a side 
issue '·And do you not knmv that the Simon CommiSSIon is not the 
last word, according to the l~te t pronouncement made by His Excellency 

B2 
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the Governor General ol1ly yesterday T And do you not know that yet 
the London Conference has got to take its decisions T Do you want us 
to discuss here the various Reports that have appeared throughout this 
country T Do you want us to discuss the various proposals that have 
appeared in this connection from various quarters, on a cut of this 
character' Do you expect us to give you a scheme of the future consti-
tution of the Government of India on this occasion? What could be 
the object, Sir, of what I may call the most improper procedure that 
has been encouraged by. the Treasury Benches? Sir, I only say this 
that if you force us, if you ask us to go.to a division on this cut, there 
can be only one answer and only one answer so far as this side of the House 
is concerned. What is the cut T The cut is, that this Demand be reduced" 
by Rs. 100, on what ground Y--on the ground of "the nadl~ uate and 
unsatisfactory suggestions and recommendations contained in Volume II 
of the Report of the Indian Statutory Commission and their probative 
value as a part of the material to be discussed and considered by the 
c(\ming Round Table Conference". Do you want this Honse to support 
this cut or not? (An Honourable Member: " No.") You do not or 
(Some Honourable Members: " No, no.") Are the Government going 
to say that they are satisfied with the recommendations of the Simon 
C(}mmission! Are the Government going to say that they are ade-
quate ~ Haw you formed your opinion? Sir, a more futilr procedure 
could never have been adopted ill this House (Hear, hear) f0r wasting the 
tillle of this House. How that procedure is going to be justified by the 
Government I will wait and see. I am quite willing to analyse. to dissect 
and to  examine in all its details the Report of the Simon Commission at 
the proper place and on the proper occasion and I invite Government 
to meet us there at the proper place and on the proper occasion jf they 
want to support any of the recommendations of the Simon Commission. 
Therefore I am obliged to say this-and I appeal to every elected Mem-
ber on this side of the House to support me and decide that in the first 
instance this cut must be supported, and ,let us declare that the Simon 
Commission recommendations are not acceptable to us (Applause), 
and that we are 110t going to be side·tracked by the procedurc that is adopt. 
ed. Sir, I can only understand one reason for it, that some genius on the 
Treasury Benches pr~ a l  thinks that this might display on the floor 
of this House a cuufhct and a clash between the two communities or 
between certain interests. I appeal to Honourable Members on this' side 
of the House-don't you play into the hands of Government. Weare not 
going to lshow any kind of conflict or clash by this method. (Hear, hear.) 
We shall stand together, and we are all agreed that 'the Simon Commis· 
sion's Report is not acceptable to us and let us give our clear verdict 
to that effect. 

Ilr. Ga,ya Prasad Singh: It is untouchable. 

1Ir. JI . .A.. Jinnah : If that was not the reason, I wonder what are 
or could be the rea.sons which you can assign' The Simon Commission 
hali ~ ead  gained a certain amount of notoriety. Do you want to add 
11,lore nQtol'iety to it by putting it before this House and discussing it on the 
&or of this -House' Is thAt your ambition? A very p<lor ambitien 
if that is so. Then what is the object' Sir, I have said enougll. on that 
T"'i,at.. . " 



Now coming to the Bubject proper, so far as that 'is concerned, I 
have all along taken the view-rightly or wrongly it yet remains to be 
seen-that we should participate in the London Conference. I know 
that there is a certain body of my countrymen who do not see eye to 
eye with me on that point. Sir, I have considered all the pros and the 
~on . I have considered all the arguments, and I have not been able to 
get over one argument at; least and one reason which compels me, to-day 
even, to say that we should participate in the London Conference : and 
that one argument which I cannot get over and which compels me to 
say this is this. I am prepared to grant that the London Conference 
may break down. The London Conference may even shatter our hopes 
and expectations. But I cannot get over this atgument that, if I do not 
go there and if I do not fight my case, in the justice and the righteousness 
.of which I am convinced, I shall not be doing my' duty to my country 
and before the Bar of the world opinion, and I shall not be doing my 
duty to place my case before that Conference and get from t ~  a 
definite and decisive answer as to what they proposed to do. I los.e 
nothing by it and I commit myself to nothing. I hold strong convictions 
based on facts and figures. I am prepared to go there and face His Majes-
ty's Government. If my hopes are not real ~ed and if my expectations 
are not fulfilled, it is open to me to adopt sach course as I may think 
proper in those circumstances. Therefore, I do not wish to lose this 
opportunity. If I succeed in winning my case, I shall have rendered not 
only the greatest service to my own people, but I think to Great Britain 
also, because you will have then a contented, happy and friendly India. 
Sir. therefore, without going further into more details, I hold that I 
must participate in this Conference. If that is the conclusion that I 
have come to so far, then expenditure is necessary. 

Whitt does the Government wanf me to say on this point' I can 
only say: Yes, I am willing to vote for the necessary expenditure. 
But on this subject I am also entitled to say to the Government this .. 
I know the difficulties that i\'e have to face in choosing th(' representa-
tives on behalf of India to ~o to this Conference. But, as I understand 
it. the representatives of India would be invited by His Majesty's Gov-
ernment. That means that the ultimate choice would rest, theoretically, 
with His Majesty's Government, but for all practical purposes it will 
·rest upon the authorities in India, who will probably recommend those 
men. That procedure may not be the best, but under the circumstances 
it seems difficult to think of any other procedure. But. in regard to 
the making of this choice of the representatives of India. I want to im-
press upon the Government to be careful and to see that they appoillt 
or invite the true representatives of India who will command the con-
fidence and trust and the respect of the people of India. It is.a most 
delicate task to perfurm and I want to give them as strong a warning 
as I can to see that in that they play lair. 

Then. Sir., there is one more point that I want to impress trpon the 
Government, and it is, this. I read in the newspapers some time ago 
that the Government have already provided the Secretariat stair for the 
Indian representatives who will be invited to the Round . Ta.ble Co1l-
ference. .. . '. 

air lIeri 8ingh ~ : It wa.s announced b;r the Viceroy yesterday. 
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.Mr. II. A.. liJulah : Yes. Well, Ido llot ,know why the Government 
are in ab;llrryto do this and make the choice that tbey have made. I 
still ask the Government, to reconsider that position. First of all, let 
us know who are the representatives who are going to be invited. 
Surely there is no need for this hot haste to burden us with these three 
members of the great and Heaven-born service, namely, the Indian Civil 
Service, before you have tlven decided upon the choice of the represen-
tatives. , Whom, do you think, these people will assist 1 The represen-
tatives. Surely, therefore, you might wait until they come into existence. 
You might wait until you. have consulted them. Sir, I fail to understand 
why they should show this hot haste in announcing .the names of the 
three members of the Indian Civil Service. Of course, I have nothing 
to say against them personally. I have nothing to say against my 
friends, Messrs. Bajpai and Latifi and Sir Geoffrey Corbett as far as 
the personal aspect is concerned. But why should there be this haste, 
and I do think that the Government might still consider their position' 
.with regard to this matter. The position therefore that I take up, Sir, 
is this, that we must support this cut having regard to the views that I 
have expressed and I must support the motion that this Demand be 
reduced by Rs. 100 for the reasons specified and vote the reduced de-
mand. ' 

Mian Mohammad Shah Nawaz : On a point of personal explanation, 
Sir. The Honourable the Leader of the Independent Party insinuates, in 
& way, that I have moved this cut at the instance of the Government. 

Mr. M. A. Jinnah :  I never suggested that. 

Mian Mohammad Shah Nawaz: lam glad that the Honourable 
Member has removed misapprehension. I wish to assure you, Sir, I have 
moved this cut with the' consent of most of the Members of this House. 

~ 

Dr: A. Su1u'awardy : He has assured you himself. 

Mian Mohammad Shah Nawaz :  I am aware of the Honourable Mem-
ber's opinion, namely, that this cut should 1Il0t be moved in the House: 
but the g-eneral desire, after consultation amongst the Members, was 
that the Simon Commission's Report should be discussed. 

Mr. U. N. Ben: (Loud Applause) Sir, I crave the indulgence of 
the House to intervene in the debate for a few minutes, as I feel that the 
motion now before us, especially after your ruling about the manner in' 
which it is to be discussed, is So vitally important that I should not be 
justified in giving a silent vote. I will not follow my friend, Mr. Shah 
Nawaz, in dealin,g with some of the details of the Simon Commission's 
Report, nor will I join issue with ~' r. Jinnah in urging on the House 
that the cut should be accepted. I understand, Sir, that the question 
immediately before us is whether we should send a delegation to London 
8nd whether the House should vote any money for it. T find in 'the 
Standing Finance Committee's Report. page 23, full details have been 
given why this money is wanted. and if any further details are neces-
sarv. I believe the Honourable the Finance Member will not withhold 
t ~  from the House. I confess. I did not anticipate that on this ques-
tion of sending a delegation to 'Lonnon there would not be a single d ~

coroant note from any part of the House. It is difficult to expect that 
on a momentous issne like this there should be, or there could be, an 
absolute" unanimity among all schoolR of' thQught: 'The conftiet of 
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interests is so great that any settlement, however finely balanced, is 
bound to catch some discontent in the rebound. Sir, I did expect some 
angry protests from some quarters of the House. 'fhat the recommenda-
tions of the Simon Commission have created a d'eep resentment in the 
minds of Indians is but natural, because some of us hoped that the 
Report would herald the dawn of a new era, the .vision of which we were 
fondly hugging in our bosoms. That hope has receded away. But, Sir, 
there is no reason to give up all hopes. It is because I firmly believe 
that our delegation will reopen the entire question of constitutional 
reforms in England and that they will retrieve our fortunes'in London, 
which Sir John Simon and his colleagues refused us, that I cordially 
support the motion which has been placed before the House by the 
Honourable the Finance Member. I strongly oppose the idea,which 
has been openly expressed in many quarters, that we should boycott the 
London Conference. Why? Because the Simon report has fallen short 
of our expectations? No argument to my mind could be more fatuous. 
Let us, Sir, accept for a moment that it is no use our going to the Con-
ference. How does it improve our position? The Conference will be 
held, ,whether we like it or not. The Conference willsuQplit proposals 
to His Majesty's Government, whether we accept them or not, and those 
proposals will eventually be embodied in a Statute. If men like Dr. 
Bapru, Mr. Jinnah, Mr. Jayakar and Sir C. P. Ramaswami Ayyar and 8 
whole host of those eminent men who can speak with aut,hority for us, 
who have got every right to go to the Conference and present our case-
if they keep away from the Conference, do you realise what the ulti-
mate result will be' Well, Sir, I shudder to think. It will be fraught 
with the gravest consequences is all that I can say. My own view is that 
whatever may be the shortcomings of the Simon Report, we ought to 
. attack it at all points, if you like turn it inside out, but for Heaven's 
sake do not give a wrong lead to the country and say, " Do not send re-, 
presentatives ; do not go to the Ronnd Table Conference". You will 
lie courting an awful disaster if you do that. Mr. Jinnah is perfectly 
right when he says that, whatever happens, he will go to the Conference 
and present the case of his country. I will go further and say that he 
will perhaps present an ultimatum on our behalf. May I, Sir, sound a: 
note of warning in this connection T I know some .of my countrymen 
opposite will not agree with me-but all the same, the note of warning 
is this : do not treat the Simon Report too lightly, nor try to throw it 
on the rubbish heap. It is needless for me to remind the House that the 
:ITeport has been accepted as one of the most important State documents 
of recent times, and that every Englishman-philosopher or statesman-
has welcomed it as the best possible sl)lution of our constitutional 
problem. We have not accepted that view, but what is most important 
is that we have to combat that view and produce a scheme, eaIl it alter-
native if you like, which will be equally weighty, equally thorough and 
a masterpiece of human ingenuity. Until you do that, it is no u&e your 
croaking" Down with the Report". That the Simon Report is not the 
last word on ,the Indian constitution_aI reforms has been admitted by no 
less a person than His Excellency the Viceroy. He said only yester9ay, 
" The Conference accordingly will be freetto approach its task greatly 
assisted indeed, but with liberty unimpaired, by the Report of the 
Statutory Oommission or by any other: documents which will be before 
it". Mark, Sir, His Excellency's " ord~. No utterance eould be more 
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reassuring than this. I do not know how much His Excellency will have 
to pay for this utterance, judged from the telegram which we got yester-
day about Lord Birkenhead's effusions in the Daily Telegrapk. The GOY-
ernment of India have been unjustly accused o£ many sins of commis-
sion and omission in this respect, particularly for not publishing pro-
posals with regard to the Simon Report. Personally I think when these 
proposals are published, we will be satisfied that Lord Irwin's Govern-
ment have done their best. May I, Sir, if I am in order, take this oppor-
tunity of paying my humble tribute to Lord Irwin himself for the in-
domitable courage he has shown throughout in dealing with this qucs-
tion? I know of no  Viceroy, since Ripon, who has been so unjustly 
and in so ungentlemanly a manner attacked on all sides, the worst 
attacks being from his own political friends in England. No politician 
within recent memory has suffered so much anguish of heart for his 
political convictions. This is perhaps the fate of all great pioneers, and 
as a true and $.reat pioneer, Lord Irwin has put his hands to the plough and 
will not look back until he reaches the end of the furrow. He knows. 
if anyone knows, that much rough ground has to be broken before one 
can plant on the soil, but posterity will bless his name when the whole 
land is fructified and they come to live under the cool of the blossoms. 
I believe, Sir, this is not the time nor the place to discuss the Simon 
Report in all its bearings, but there are two questions to which, with 
your permission, I .,hould like to refer. First is the question of defence 
which greatly puzzled the Members of the Commission. I, for myself, 
would support their proposals for defence of this-counky, if everything 
else is given to us. Secondly, the communal question. This is one of the' 
most complex problems which has defied solution. I would appeal to my 
Hindu countrymen carefully tl) examine the Muslim point of view and 
not to deny them what is their legitimate due. That -great community 
has been in the background for decades, and it is time that we and they 
should now walk hand in hand to that common destiny which is the 
heritage of both. 

Sir, before I conclude, I should like to make one peJ"sonal appeal 
to Government about a very delicate matter and it is this, that t~e 
struggle in the courntry has gone on for a long time, much to its detri-
ment and ordered progress. It is time that Government should give 
clear indications on what conditions they would be willing that negotia-
tions should open with Congress Leaders so that the movement might 
cease and they will be invited to the London Conference. I personally feel 
that, with the Congress Leaders in jail, their having no opportunity to 
participate in the framing of the constitution, no scheme, however per-
fect, will have a chance of success. I, therefore, beg of the· Government 
to explore all the avenues of a settlement, lasting and honourable to both. 
I feel, Sir, at no period of her history, Englarid was in iruch a strong and 
proud position as she is to-fiy, and if the British Government to-day 
goes out of its way to treat its enemy  generously, it will not be put down 
. either to lack of strength or abject surrender of autn.ority. It i'8 by 
generous recognition of India's aspirations that England can alone help 
us to realise our hopes which still roll in t ~ dim distance. (Cheers.) 



DEMANDS FOR SUPPLEMENTARY GRANTS. 
65 

, The Honourable Iir George 8eh11lfer : Sir, I fiR to intervene in tbil 
debate to make a very few remarks only and those of 

11'.101.. a technical nature. I, Sir, am. responsible for the 
motion in regard to which this cut has been ~ ed, and although we 
have been diseussing matters which are, or are gomg to be ot very great 
constitutional importance, I also think it is important that we should 
~on der the procedure of the House and take account of what prece-
.dents may be created by a debate of this kind. ' 

I should like to lIay at the outset that I am very gratefU!l to my 
Honourable friend Mr. Jinnah for a part of his speech. I vetrture t.o 
S8Y tllat. he has restored this debate to it.1I proper channel and t~at hIS 
apeech was entirely relevant. At the same time I am sure he wrll not 
quarrel with me if I dissent from t.he interpretat.ion which he has put 
Oil the Government's motives. Sir, he has flattered Government. We 
are not capable of such ingenuity as he has attributed to us. 
(Laughter.) , 

I should like to remind the House of what the business is before 
us to-day and what the position of Government is. We desire that this 
Round Table Conference should be held. The holding of the-Bound 
Table Conference is going to cost money.' 'We therefore have to come 
before the House with a supplementary Demand for the necessary ex-
penditure. Now _at the very outset a first point of order must arise. It 
has been held in the past-and you yonrself, Sir, referred to that ruling 
-that in the case .of a supplementary Demand questions of policy should 
not be discussed. But if you go behind that ruling and examine the 
cases in which that ruling has been given you will find that the reason 
for it is this. It has been held that, where the Demand is a mere 
supplementary Demand for additional expenditure and is supplementary 
t{l a ~rant which has already ht'{'n approved in the Budaet. the occasion 
,of the presentation of the Budget is the proper time OJi which to raise 
discussions of policy in connection with that grant. But in the . present 
case we arf' coming bE'fore thE' Honse with a Demand for' a sen"ice which 
was not in contemplation at. the time whE'n' the Budget. was put for-
ward, or rather a service for which we could not put forward proposals 
at that time. And that being so, I think it is obviously right that this 
HOUS0 should 1}.aw an opportunity of debating thf' pol ~ on which that 
grant is pr?pose.d and i.t would not be r~ t. to rely on the ruling which 
has beel1 ~l 'n 111 preVIOUS cases that questIons of policy should be ex-
cluded from discussions on supplementary votes. 

Having arrived at that conclusion. we come to a second possible 
question of a point of order. It has been agreed on all sides that in 
d ~ n  this Demand, it would be' impossible to exclude all re er~n e 
to the Statutory Commission's Report .. 

Mr. M. A. JiDnah: I do not agree with that. 

. The Honourable Sir George Schuster: Pp.rhaps if mv Honourable 
friend. will allow me to eo~t nlle I 'might make the point which is in 
., .mlnd ~lear. I thought It had been agreed on. all sides that it would 
be ImpO&8Ible to exclude all .reference to the Statutory Commission'. 
~port .. I e~rreet what I sald,as I realise now that my Honourable 
frJend Mr. Jmnah does not accept that point of view. But the way in 
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which we have looked at the matter is ihis. When we come to this 
House and a<>k for a vote of money for this purpose, it is open to any 
'Member to oppose that vote outright, or, if he does not desire to go so 
far as that to make clear the conditions on which he gives his favour-
able vote for this grant. And it seems to me that it is at that point 
that it is almost impossible to exclude some referenee to the ta~utor  
'CommiSsion's,Report. Any Honourable Member may 'say to hImself, 
j, If I give my support to this vote, it is possible that I may be taken 
alS approving of the Conference ~ is going to discuss the t~tut~r  

Commission's Report, and that in domg so there may be some ImplIca-
tion that I approve also of the conclusions which have been reached in 
that Report". I think that is a logical line of thought, and to any o~e 
who takes that line of thought it is very difficult, in speaking on thIS 
motion, to exclude all reference to the Statutory Commission's Report. 
But I venture to suggest, Sir, that that opens only a very limited field 
for the discussion of that Report, and I venture also to suggest that, 
in the further conduct of the debate, that limitation might be kept in 
view. I think it is an arguable point if one. takes that view whether 
8 speeeh on the main motion would not be the appropriate occasion to 
make clear those conditions which might be present, as I have suggested, 
in any Honourable Member's mind in recording his vote in favour of 
this grant, and whether it is really appropriate to InQve a cut of the 
kind which is now before the House. I think it wo.uld have been open 
to any Honourable Member to raise a point of order that a cut of this 
kind on a motion for a supplementary Demand is not in order ; but as 
the nature of the discussion which would be, produced is exactly the 
same in either case, it seems to me that the point of order would not have 
had very much substance. The reS'llIt, I venture to submit, is the same, 
lWIn!']Y, that in either case a reference to the Statutory Commission's 
Report is only relevant for the purpose of enabling any Honourable 
Member who wishes to express a view on the motion to make clear 
what are the conditions on which he gives his approval to the vote, 
or what are the reasons for which he wishes to record his disapproval. 

Mr.Itl. A. Jinnah : The motion before the Hcmse does not .contain 
any conditions at all on which he is willing to accede to the Demarid. 

The Honourable Sir George Schuster: What I was venturing to 
wbmit to the House is that it is a reasonable line for any Ho:p.ollrable 
lfem ber to take. 

Mr. Itl. A. Jinnah : That is not before us. 

Mr. President: I think that, according to the ruling which I have 
giyen last, obsenations upon' the Simon Commission's Report will be 
restricted to general observations and no lengthy discussion on this 
point is required now . 

. The ~onoura le ~ George Schuster: I venture to say that I agree 
entIrely w?th that rulIng. The object of my own intervention was only 
to make It ~lear that we. have come before the House asking ror a 
sum of money ; ~ at  t~at IS .the reason why this subject has come up ; 
and that there IS no rntentlOn on the, part of e ,e~nt either t.o 
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. suggest a premature' discussion or to promote dissension on the, other 
side, or· tEl do ,anything but to put before the House business which 
has to be put b.efore it and to allow any Honourable Member who wishes 
to make his position clear and record his opinion on the proposal, to do 
so without unreasonable opposition or hindrance on the Government 
side. 

t 

Sir C.P. Ramaswa.mi Ayyar : Mr. President, the remarks that .haTe 
fallen from the last speaker have to a certain extent simplified the pro. 
cedure whieh 1 had from the first intended to adopt, for, indeed the 
!Dotion and the cut hav,e produced a ~ nd of dilemma in the minds of 
those who are faced with the problem now before the House. Like the 
Honourable Member, Mr. Jinnah, I am one of those who hold, and hold 
very strougly, that participation by India in the Round Table Conference 
is fraught witb benefit to India and cannot be harmful to the interests of 
India. It is I:eedless to dilate upon the point, and I should have con-
fined myself just to a word or two on that topic but for the undeniable 
fact that therc is a great deal of misunderstanding and misapprehension 
• in the country, which I feel it to be my duty to deal with and if possible 
olH:iate. 

Sir, the question has been propounded as to the benefits to be 
derived from India's ,participation in the Round Table Conference, and 
enquil'ies hayc been made as to what those who seek to go to that Con-
ference stand to achieve by the procedure which they propose to follow. 
It is pointed out that the Press and public men of England are almost 
in serried array, united in hostility to our ideals and aims and vehement ill 
theil.' expression of their points of view. Reference is made to the 
utterances e at n~ from that very talented but equally irrepressible 
person in the upper House, Lord Birkenhead and to very recent statements 
like thosf of Lord Brentford and others. The latter noble lord has stated 
that it mluld be a calamitous day if anything were discussed beyond the 
four corners of the Simon Commission's Report, and that the programme-
I hope I am not paraphrasing him inadequately or incorrectly-before the 
Runnd Table Conference should be mainly the consideration and dis-
cussion of thrtt Report. The question therefore has been raised, if that 
is the outlook and the attitude of important interests and men in England, 
as to whether anything would be gained by going there and participating 
in the Rouno Table Conference. My answer is, it is just because of these 
factors, that India stands to gain and not to lose by participatine' in it. He 
would be a poor advocate who, because a jury is misapprehending his case 
or hl'eause the judge starts with a preconceived opinion against the jus-
tice of his case, would not press and fight his cause. I hold that the 
strength and justice of our case is so great that I am not afraid of any 
tribunal of impartial and fair-minded men ........ . 

An l{onourable Member: Are they impartial and fair-minded' 
You are ~ ta en. 

Sir C. P. Ramaswami Ayyar: I still believe, notwithstanding the 
interruption, that England is not so bankrupt of fair-mindedness that 
that it would be no use our going there. I shall wait and pause till the 
eonclusion of the Round Table Conference before I arrive at that decision 
l ~ t~. '  .  . . 
An illonourable Kember: Then you will be disillusioned . . 
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Sir C. :P. itamaswanU: Ayyar: It is stated that"! shall be di&ilInsioned.. 
t am free to be dIsillusioned, but each man has his per,iodof disillusion-
'ment. To some it comes early and to some perhaps it comes later, and 
'I shall be blameworthy perhaps if the disillusionment comes, but I am 
perfectly willing to stand the test of disillusionment. I was a ~ , 
before the interruption, t ~t it is just because there IS such massed opimon 
'now eXipresUng itself there through journals and newspapers and public 
men that I and men of my way of thinking want to present our case' to 
t e~, for I still believe in persuasion through reas{)ned argument. hi a 
speech surcharged with emotion, which really raised the level of the whole 
matter to a very great height, Lo'rd Irwin yesterday referred to many 
matters; but in regard to one matter I feel really grateful to him and 
men of my party, the Liberals, will join with me in this. It has been said 
here and there that the Simon Commission's Report would not be the 
last word on the subject; but I think an authoritative declaration 
emanating from the head of the Government of India that the Simon 
Commission's Report would be only one of the materials to be discussed 
in the Round Table Conference, and that it holds no, higher and no 
differient position from the Nehru Report or the demands of the MUham-
madans, or the demands of the Sikhs, or of any other interests concerned, 
is a great thing, I hold that implicit in the declaration of the Viceroy 
was the suggestion al).d the admission that the Round Table Conference 
conld and woUld consider the Simon Commission's Report as only one of 
the materials before it for decision. That is a great contribution which, 
I think, has been made. If it had been otherwise, if we had to consider, 
at the London Conference, the Simon Commission's Report as the primary 
or the only material, my attitude and the attitude of those who think 
with me and my party would have been different. But having regard 
to the eonditions under which the Round Table Conference is meeting, 
baving regard moreover to the explicit declaration that has been made 
that it is only one of the materials, I for one see no harm but great benefit 
by participation. 

Sir, I shall take some time more .. , ... 

Mr. President: Go on. 

8ir C. P. Ramaswami Ayyar: Now, Sir, the main topic to which 
I desire to address myself is the one partly already adverted to by my 
Honourable friend, Mr. Jinnah. Agreed as many of us are that the 
'Round Table Conference is a means of achieving, if we can possibly 
. achieve, that agreement amongst ourselves which will compel Parliament 
to aecede to our demands, feeling like that, we still feel that the Round 
Table Conference cannot achieve that success which it ought to attain 
unless it is fully and wholly representative. There is no disposition on 
the part of anyone to minimise the importance of any individual or party 
in this House or outside it. But can it be gainsaid that t ~e are im-
portant organisations and men whose participation and eo-operation in 
that Conference would lend greater weight to that Conference and  add 
to iti" r.epresentative character? Why do I say t~at  I say that because 
I feel It to be my duty to urge uJ?on the Government to leave no stoDe 
uuturned and to explore all avenues by which the co-operation of those 
elements which are now keeping aloof 'niay ~' effectively,secured. -Sir on 
these occasions no, notions {)f' prestige' or aWl:iJur"'fJi'opre'sMuld hinder' one 
party or the other. As has been indicated in Ii. statement published very 
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recently, the Congrp,sR Party, which has e ~r ed upon. a 1 ro :~ e ~  
which many of us profoundly disagree, has expressed Its mabIlIty or dIS-
inclina.tion to joill the Round Table Conference. Is it too late on the p!,rt 
of men in this House or outside to appeal to the Congress Party to thmk 
twice before they lose this opportunity of demonstrating the strength of 
their case in London ?Is it too late to appeal to them to give up t ~ 
programme which, at the best, ~an ~nl  amount to an exhibition of· tr~~ t  
and which is essentially negatIve III character T They have exhIbIted 
their strength; they have shown that the country is to a certain extent 
behind them; and having done that, let them pause and let them come to 
this Conference and prove by argument what they are now trying to 
prove otherwise-some of us thiilk--calamitously otherwise. 

But, Sir, the appeal cannot be one-sided. The appeal is similarly to 
Government also to reflect if it is worth while creating that spirit of bitter-
ness and unrest whose results are not transitory. The bitterness will 
last for a long while after these particular events are forgotten. It is 
necessary therefore to get rid of that bitterness and the olive hranch 

I should be held out j and it is in the hope. and expectation that both parties 
will come together, each yielding so much as is necessary to make them 
co-operate in a great venture--it is in that spirit t a~ I make this appeal. 

. And, Sir, if every individual goes to the Round Table Conference in 
his representative capacity, and even assuming that all the communities 
in india and all the great movements are represented there. the task is 
still by no means easy. We have been handicapped-I say that deliberate-
ly·-by the Indian Statutory Commissitm's Report. Even if it is one 
of the materials to be considered by the Round Table Conference, there 
are many points in that Report which are grievously faulty. And why 
do ] say so? It is their outlook, the attitude with which the Commission 
worked with which we quarrel, and this is most apparent in two or three 
atter .~ Take, for instance, the question of the Army. No nation can 
be self-!roYerning unless it can defend itself. In theory it is admitted 
by the Simon Commission. If the Simon Commission, having made it 
apparent that for the time being the responsibility of defence cannot be 
giypn up by the Imperial Government, had proceeded to define the steps 
by which a Dominion army might be created gradually perhaps but in-
evitably to replace the other army at the end of a specified period of time, 
one would have had DO serious quarrel with the Simon Commission but 
there is no attempt beyond vague phrases, there is no scheme to crea'te OT 
bring into existence an army, a Dominion army which, not now, not to-
morrow or the day after but in course of time, may replace the other. Un-
Jess that idea is immanent in the Commission; the Commission does not 
think in reality of Dominion Government or Dominion tatu~ whatever 
phrases may be employed. It is because of that outlook, and of that 
attitude, that ma.ny o~ us feel that the task has been . approached in a' 
wrong-headed and perverse manner and that the Report is not really 
",ol·th Bel'ions oonsideration. 

!?imilarly, Si.r, witb regard to the Indian StateS, beyond vague 
phrases, beyond catchwards, beyond inchoate suggestions Qf a Council of 
re~ter India, ~ ond suggestiBg .t a~, when the willingness to co-operate 
begms,-there mIght be a federatIOn III the course of an indefiaite Dumber-
of years,-there is nothing said in the Report. 
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So also in regard to the Central Legislature. With. regard to it, one 
could have understood a well defined scheme for a federal legislature, 
where the provinces are represented, but that federation must be a live' 
federation, where it has as its climax and as its summit full responsibility. 
What is the meaning of a half-baked theory regarding a partially respon-
sible or wholly irresponsible Central Legislature with only this particular 
feature of a federal constitution borrowed from other systems ? 

With regard to the Provincial Governments, in one place they say 
that they believe that law and order would very likely be in the hands of 
officials. who with elected members are to form a queerly constituted 
cabinet. That is an attitude of mind which we cannot appreciate, not-
withstanding the ·eminence of the Chairman as a constitutional lawyer and 
a debater, and notwithstanding the very estimable qualities of the other 
members. The scheme of provincial Government propounded by the 
Commission is not really anything like true responsible Government. 
This is an attitude of mind, which is calamitous, according to us, to the 
highest interests of India. We therefore think that, if the Simon Com-
mission Report was the main or the chief material which had to be tested 
and examined by the Round Table Conference, one would have had very 
serious doubts in regard to the Conference. It is because of the declara-
tion made by an honest anq sincere friend of India that this Report would' 
only be one of the elements of consideration, that other materials would 
also be considered, and that efforts would be made to bring about a re-
presentative RoundTable on ere~ e, that I for one support the Round 
Tahle Conference whole-heartedly. Supporting it, what is my duty on 
thil> occasion? I join with my friend Mr. Jinnah in thinking that it 
would have been much better if we had not discussed this particular cut. 
As matters stand at present, what are we voting upon? We are voting 
UpOll a cut moved by Mr. Shah Na'waz with regard to the inadequate and 
unsatisfactory suggestions and recommendations contained in Vo1Ume II 
of the Indian Statutory Commission .......... . 

Mr. Presidellt: I would like to know how long the Honourable 
Member would take. 

Sir C. P. Ramaswamy Ayyar: Ten minutes, Sir. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assemblyre-assemblea after Lunch at Half Past Two of the Clock 
!lTr. President in the Chair. . , 

l ~ O  OF THE DEPUTY PRESIDENT. 

Mr. President: In accordance with the provisions of sub-order (3) 
of Standing Order 5 of the Legislative Assembly Standing Orders I have 
to. a ~oun e that I. have received. 15 notices duly signed nominAting the 
101lowmg four candIdates for electIOn as Deputy President, viz., 

1. Sir Hari Singh Gour, 

2. Rao Bahadur M. C Rajah, 
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3. Lieutenant-Colonel H. A. J. Gidney, and 

4. Sardal" Gulab Singh. 

The names of the proposers and seconders are as follows : 

Por Sir Hari Singh Goitr-

Pt'oposers-

Seconders-

jsardar Gulab Singh. Rao Bahadur D. R. Patil. 

Mr. M. R. J ayakar. 

lPandit Chuni Lal. Mr. C. S. Ranga lyeI'. 

Mr. B. Das. 

'

.Mr. Saradindu l\Iukerjee. 

Rao Sahib Baburao Ramji Patil. 

Mr. I.al Narendra Pratap Sahi. 

lMr. 1\1. R. Puri. Rai Bahadur Lala a~a La!. 

Mr. P. Chowdry. 

For Rao Bahadu1' M. C. Tlajuh-

Proposers -

~ onder

1\11'. A. H. Ghuznavi. 

Sardar Bahadur Captain Hira Singh Brar. 

Dr. A. Suhrawardy. 

Mr. R. S. Sarma. 

Mr. G. Sarvotham Rao. 

Mr. Abdul Latif Saheb Farookhi. 

Maulvi Sayyid Murtuza Saheb Bahadur. 

r. Adit Prasad Singh. 

Mr. W. :M:. Ilahibaksh Bhuto. 

Haji· Chaudhury Mohammad Ismail Khan. 

Mr. B. N. Misra. 

, PanditRP. Bhattacharya. 

1l'orIAeutenant-Coloncl H. A. J. dne ~ 

Proposet'-Nawab Sir Sahibzada Abdul Qaiyum. 
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Seconder-Mr. A. H. Ghuznavi. 

For Sardar Gulab Singh-

Proposer-Mr. Amar Nath Dutt. 

Seconder-Mr. Raghuber Singh. 

[10TH JULY 1980; 

I have received two further nomination papers in which the proposer 
in the first one is Raja Gliaznafar Ali Khan and the seconder Dr. L. K. 
Hyder, the proposer and seconder of the other nomination paper being 
)Iaulvi Mohammad Shafee Daoodi and Mr. Amar Na£h Dutt respectively. 
As the name of the candidate proposed has not been mentioned in either 
of these nomination papers I must hold that they are invalid. 

As I announced yesterday, the election of the Deputy President will 
take place tomorrow by ballot at 11 o'clock. 

DEMANDS FOR SU'PPLEl\IENTARY GRANTS. 

MISCELLANEOUS. 

Inriflequate and Uns(ltisfactory Suggestions and Recommendations of the 
Indian 'Statutory Commission. 

Sir C. P. Ramaswami Ayyar : Mr. President, when the House adjourn-
ed for lunch, I was attempting to discuss the motion or cut whieh is now 
enga.ging the attention of the House. One thing I may say with reference 
to this question of the Report of the Indian Statutory Commission, and 
that is this, that it has produced a singular unanimity of opinion as the 
result of its labours. Although there have been differences-and pro-
nounced differences-as to the details, yet I do not think I am exaggerat-
ing when I say that there is a great amount of agreement thr(}]lghout t ~ 

country as to the Report itself, as to the objective of the Report, and where 
it takes us. Sir, it is my fervent hope that this unanimity will be imple-
mented. by further unanimity between to-day ~nd the summoning of the 
Round Table Conference, so that the delegates who go to the Round Table 
Conference will conf('r among themselves before they 'go and arrive at that 
coneord which would make their united demand irresistible in London. 
I am also anxious that the eourse of this debate should also, if possible, 
present a similar unanimity. I can understand a straight vote either in 
favour of or against the Round Table Conference ; but the discussion as 
it has been proceeding and is likely to proceed on these token mt>tions for 
cuts may conceiably produce needless divergences in detail, harmful 
perhaps to the best interests of the country. When it is considered, more-
over, that on this occasion, as has been pointed out by more than one 
speaker, it is unnecessary, if not futile, to discuss these different points of 
"View, is it .too much to ask the Henourable the Mover" whom I do not see in 
h)s place (A.n Honourabl.e Member: " He is there" ), t ~ Honourable the 
lIover of thIS token motIon not to press that. 
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Mian Mohammad Shah Nawaz : What does the Honourable Member 
say! (A.n Honourable Member: " ~o~ to press the ~t on ".) .1 am not 
bound by your opinion, but by the OpInIOn of the Leaders .of PartIes. The 
.Honourable Member should consult his Leader. Then he wIll find out where 
.be stands. 

Sir C. P. Ramaswami Aiyar: Sir, it would be arrogance on my part 
to suggest 1)18t that Honourable Member or any other onour~ le Member 
is bound by the opinion of another Honourable Member, but It would not 
be presumptuous or arrogant to suggest that that Honourable Member is 
susceptible to an appeal. What I was saying was this. If a straight vote 
were taken, I could understand those voting against the Round Table 
Conference, who are convinced that in essence it is wrong and mischievous 
to take part in that Conference, forcing a direct issue on the House, but to 
start a discussion on the Simon Commission's recommendations is, I ~u t, 

in realitY,-though I do not say that in any spirit of disparagement or of 
any ill-natured comment-to draw a red herring across the trail. That was 
what was in the mind of my Honourable friend Mr. Jinnah when he made 
those remarks. • 

As, apparently, this discussion is going along pre-determined lines, 
let me oonclude my remarks with just a few observations. I support the 
Round Table Conference, because I am a believer in the irresistibleness 
of a great and true idea. I believe that the ideal and the idea of Dominion 
Status for India is such a great and true idea. I believe that that idea is 
bound to succeed, is bound to have its own way before any tribunal, pro-
vided that tribunal will exercise ordinary fairness. I have not lost my 
belief in the possibility of having such a fair and impartial tribunal; at 
all events, I am not going to pre-judge the tribunal before I have appeared 
before jt. It is in that spirit that I am supporting the Round Table Con-
ference, and I trust that those who are standing aloof from it will also 
realise that not to go there is really to disbelieve in the strength of their 
case. From that point of view, I again repeat the appeal whieh I made 
before lunch that it should be possible for the Government and the great 
parties to come together in peace and concord and to arrive at a modus 
vivendi by which the organised and one-pointed opinion of India can force 
itself upon public opinion and the bar of world opinion, so that the legiti-
mate and the united demands of India may be met and satisfied. In that 
way lies the happiness of India. In that way lies the future happiness 
of Great Britain. The thinking minds in both countries, notwithstanding 
temporary obfuscations and temporary disagreements; must realise that. 
In conflict there is danger ; in union there is strength. Let us in thRt 
spirit work so as to make this Conference the foundation stone of that 
?,reat edifice. of. Dominion Status,-not Ii. far-oft' ideal, but an immediate 
Ideal for WhICh many of us are working and yearning'. (Applause.) . 

Mr. B. N. Misra (Orissa Division ~ Non-Muhammadan) : As this jlJ 
a Demand for the Round Table Conference, I believe, this House is entitled 
to know whetber it would consist of the representatives of British India 
alone. We have already seen in the . newspapers that there will be twelve 
~e ~r  from th,e .Indian States and the States' people. Sir, up till now, 
In the annals of BrItish history, there ,has been nooccasu,n when 'the Indian 
States, or their people, joined the British Indian Administration or the 
LSCPB(LA) c 
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British Indian people. Sir, when the Princes' Protection Bill came before 
this House, it was thrown out because it was said that we had nothing to. 
do with the Indian States' administration, nor had the Indian States any-
thing to do with the British Indian administration. We were told all 
along that we were separate and that the British Indian people have 
nothing to do with States, which have nothing to do with us. The States 
have not advanced in education to the same extent as we have advanced 
in the British territories. With the greatest respect to the States and their 
Rulers, they have never been accustomed to the same system of administra-
tion and education as we enjoy in the British portion. With due respect 
to the Rulers and Princes, although they enjoy vast territories and posses-
sions, I must say these are the very cause of the misery of the Rulers. 
Probably they do not enjoy the same freedpm as we ordinarily enjoy: ..... 

Mr. President: Order, order. The Honourable Member cannot go 
into the internal administration of the Indian States. 

Mr. B. N. Misra: I·was O'Illy pointing out that they have not advanc-
ed to the same extent as we have. Probably it will be difficult for them 
to appreciate the position in British India. They have never taken any 
interest in the progress of the British Indian people. So it will be very 
difficult for the Rulers of the States or their peoples to join with the British 
Indian people in their aspirations and in their demand for self-government. 
Therefore, I submit, that they will not be proper associates with the 
British Indian people in their demand. I have some doubts and mis-
givings about their coming for the first time to join with us in the Round 
Table Conference. It is probably to frustrate the demands .of the British 
Indians that this scheme has been devised. 

Then, Sir, so much has been said about the Simon Commission's 
Report. In spite of all that has been said about the much maligned Com-
missioners, I must say that we have talked onl;y of what they have not 
given. The Honourable Members on the Treasury Benches have not 
thought of giving effect to their recommendations. I refer to their recom-
mendations in respect of the Oriya-speaking people .. In their Report, on 
page 312 of the second volume, they have stated that, as regards proyincial 
areas, the question whether some redistribution is desirable should at once 
be taken up, and they mention that the case of Sind and the Oriya-speaking 
people will be the first to be considered. :!\fy submission is this. Whatever 
may come out-we -all assume that some golden egg will come out as a 
result of the Round Table Conference deliberations-be it Dominion 
Status or be it Autonomy-it will be of no use to the Oriya-speaking 
peoples. Weare in a minority in four provinces. This House is very 
keen and the Indian Government is also very keen and very anxious about 
the interests of the minority communities. Weare a minority. What 
has been done for us in spite of so many declarations? Sir, Lord Curzon's . 
Government in 1903 made a declaration that the Oriya-speaking tracts 
flhould be joined in one province ; also from the Montagu-Chelmsford 
Report we got sO!llething in 1917. They said that a new province should 
he formed at an early date. The Simon Commission recommended that 
it flhould be done at once. We, Indians, are not very familiar with the 
meaning of English words and. expressions. According to the Britisher, 
does early date menn 20 years or ::l0 years or 100 years? We have learnt 
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to believe that at once means at once, not 100 years or 10 years or a month. 
Honourable Members on the Treasury Benches have not taken any action 
in the att~r. They have not brought forward any proposal for t~e forma-
tion of an Oriya province at once. Whatever may be the reforms or 
the new constitution' of the Local Governments or the Central Govern-
ment, in any case they will be of no use to the Oriyas, unless the formation 
of a ne~ province is taken up at once. Sir, the Treasury Benches ought 
to realise that the Simon Commission should not form the basis or the oru:v 
basis in considering the interests of every class and community in the 
country. As regards other matters His Excellency has very kindly 
announced that the Conference will be free to consider any matter. The 
only objection is that we should be asked to mix with the Rulers of the 
States. It is left to them to follow our system or not. My point is that 
the question should first be decided for British India alone. Let other 
people come in or not, as they like. 

Dr. Ziauddin Ahmad (United Provinces Southern Division: Mu-
hammadan Rural) :  I sent a direct motion recommending to the Governor 
General in Council that he may communicate to the Secretary of State for 
India that the Simon Report is not acceptablc to this Hou..'!e ; but un-
fortunately during the last 12 years when I have been in different Councils, 
I have never had good luck at the ballot. This time also a colleague of mine 
who also sent in a similar motion drew it, but dre~ it at the fourth place 
on the last day, that practically meant that the debate would probably never 
come off .. Consequently I had to enter by the back door and I sent in a 
cut t<Y the motion which is now under discussion, but it was agreed between 
us that I should not move it but should simply support the cut now moved 
by my Honourable friend, Mr. Shah Nawaz. I admit that there are 
some persons who maintain that the Simon Commission's Report is a back 
number ; it is useless to waste time over it. I hold a somewhat different 
opinion, and I say that the Report is here. (An Honourable Member: 
" Burn it ".) How can I burn it? I paid for this Report. (Laughter.) 
Therefore, I have a right to express my opinion even if it may not be worth 
the paper on which the Report is printed. 

Mr. Gaya Prasad Singh: Perform its funeral ceremony. 

Dr. audd~ Ahmad : Persons who pra t ~ll  do not acknowledge 
the Report at all remind me of a story, which is not a story but a fact 
which happened in my presence. One gentleman went to the police officer 
of a town in Germany to get permission to go out, as according to their 
rule every bona fide German must inform the police if he leaves the town 
for more than a fort.night. The policeman said, " My friend, how can you 
leave the town? You are not yet born ; your name is not in my book. I 
cannot issue permission because you do not exist". Now, Sir, I wish to 
express my dissatisfaction with the Simon Commission's Report, both from 
the point of a view of an Indian ,and from the point of view also of a 
:.\fussalman. I must say that the Report is disappointing. It is unimagi-
native, uninspiring and unsympathetic. One can see the contrast between 
the first volume and the second volume. There the thoughts are different, 
the language is different and the sentiments are different, and it leaves the 
impression on the mind of readers that the second volume is not written 
in such a masterly manner as the first volume and I am led to suspect that 
Sir John Simon, under official and professional pressure of work, may have 
asked some junior to write the second volume for him. 
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Mr. B. Das : How do you know that Sir Jo~ wrote the first volume? 

Dr. Ziauddin Ahmad: It is only a presumption, Sir. There has been 
a good deal of talk amongst persons who derive their inspiration from 
Government, about Dominion Status. Those persons believed that the 
best way of pleasim; officials was to demand" Dominion Status". They 
are also disappointed because the words" Dominion Status" do not occur 
in the second volume at all. I looked for these words very care!ully but 
I find that they do not occur anywhere. 

An Honourable Member : They were intentionally omitted. 

Dr. Ziauddin Ahmad : I do not find the words anywhere, and shall 
be glad to stand corrected if there be any. 

Nawa.b Sir S&hibza.da. Abdul Q&iyum : You are quite correct. 

Dr. Ziauddin Ahmad -: Sir, in the first place I draw attention to the 
question of the Frontier Province, and this for two reasons, because, 
(1) the present disturbances which are going on may lead to complications 
not only in that province but all over India, and (2) they may also affect 
our frontier policy. Therefore, Sir, if you will excuse me, I should like 
to go in some detail into this frontier province question. 

Mr. President :  I am afraid I cannot allow the Honourable Member 
to go into details, afte.r all that has been said this morning. 

Dr. Ziauddin Ahmad : Then will there ever be a chance some other 
day to bring up the subject 1 / 

An Honourable Member : Never, in the near future. 

Nawab Sir Sa.hibzada Abdul Q&iyum : Leave out the word ' detail ' 
and you will be all right. (Laughter.) 

Dr. Ziauddin Ahmad: Sir, we all know that the Frontier Province 
once formed part of the Punjab and then it was separated. I may quote 
from Lord Curzon's despatch to the Secretary of State and that was 
practically the keynote of the separation. 

Mr. President :  I am afraid I shall not be able to allow the Honour-
able Member to go on like that. He will have to restrict"his speech to the 
Demand. 

Dr. Ziauddin Ahmad: I shall come only to the broad observations 
about the Frontier Province and shall leave out the details for some fur-
ther discussion. That province was denied the Morley-Minto reforms ; 
they were ignored in the Montagu-Chelmsford reforms. The Bray Com-
mittee was the first body which seriously discussed this ue~t on. 

Now that Report was published a few years back, and had action been 
taken on that Report immediately, then all the occurrences which happen-
ed during the last few months would have been avoided. 

Mr,. President: Now from the Simon Commission's Report you are 
driving to the Bray Committee's Report. I think I cannot allow that. 

Dr. Ziauddin Ahmad : The Bray Report is rather important because 
the Simon Commission endorsed the recommendations of that Committee. 

An Honourable Member : The Simon Commission refer to the Bray 
Report. 
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Dr. Ziauddin Ahmad: The Simon Commission say that they entirely 
agree with the Bray Committee's Report, but when they come to the actual . 
recommendations they do not go even so far as the Bray Committee did. 
The laHer recommended sixty per cent. of the elected members in the 
Council, while Sir John Simon's Report reduced the number from 60 to 
50. The Bray o t~ee recommended a Minister. There is no talk of 
a Minister in the Simon Commission's Report. So it appears that they 
have not gone even so far as the recommendations of the Committee ap-
pointed previously which they have endorsed in words but not in practice. 

Now allied to the Frontier Province question is really ·the question of 
the frontier policy. Now we all know that there are three policies, that is, 
the fo:!"ward policy, the stationary or stay-on policy and the backward policy, 
and we expected that Sir John Simon's Commission would ·discuss these 
policies and would definitely pronounce judgment in favour of one or the 
other. But reading between the lines, I have a strong suspicion that they 
are really in favour of the forward policy. Now this is an important ques-
tion, and wheneyer Government contemplate a change in policy, 
it is very desirable that this Assembly should be given a chance 
to discuss it. This will establish good relations between the 
Executive and the Legi&J.ature. Now the forward policy was ad-
vocated by Lord Roberts in the famous debate in the House 
of Lords in 1898 and it was also accepted by the then Under Secretary of 
State, Lord Onslow, and also it was advocated afterwards officially by the 
Secretary of State for India, Lord George Hamilton in 1901 ; and I have 
not seen any kind of official negation of this forward policy. I expected 
that this particular policy at least would be discussed by the Simon Com-
mission and that they would recommend India not to adopt the forward 
policy, but to remain at the Durand line. I think those who go to the 
Round Table Confere.nce should clearly define the limits of British India, 
and tell us what our commitments are, and to what extent we are 
honnel to pay for the maintenance of the Government policy in the North 
West Frontier Province. 

• Now closely allied to the frontier policy is really the policy of defence. 
Now there are three kinds of defence. The first is the defence of the five 
"ettled districts from the raids of the frontier tribes on the side or the 
Durand line. Then there is always a chance of an attack from the tl'ans-

3 P.lI. rorder tribes and also from Afghanistan. Then, there is 
the Imperial question of the defence of our North West Frontier Province 
from attack by Russia. As reg-ards the first point, the Simon Commission's 
Report, while endorsing the Bray's Committee's Report, admitted that it 
is the business of the people of the Frontier Province themselves to defend 
their province against the attack of the trans-border tribes who are under 
the protection of British India. Now, for this purpose, we give them all 
the protection that the Bray's Committee recommended, e.g., militia, con-
stabulary and everything else. And it is but right and just that the Gov-
ernment of Indi.a ought to make adequate contributions to the Frontier 
Province for this kind of self-defence. This force which is required to 
p::"otect the inhabitants of the settled area should be placed definitely under 
the Local Government. Then, there is the second question of the defence 
irom the invasion of the trans-border tribes, that is, those tribes who are 
on the other side of the Durand line. For this. purpose, we do not 
require a really large army. Experience has shown that the Foreign 
Office is much more important than the Military Department for thil 
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purpose. I do not want to mention the details, as you have ruled, Sir, 
that we cannot refer to them to-day, but anyone who ~ ll o~ der the 
past history will find that, though an efficient army IS an Important 
factor, yet the Foreign Office plays a still greater part in the defence of 
India. We do not want a very large army for the purpose. This army 
required for this second defence should be under the Army Department of 
the Government of India. Then, the third defence is the defence of the 
North West Frontier Province from a foreign attack .. This, as has been 
pointed out by the Simon Commission, niay be an attack of an Imperial 
nature, as it may possibly be due to a trouble in any other part of the British 
Empire. The whole fight may be fought on the Indian territory for inter-
national re~pn . Therefore, that kind of defence ought to be taktm as an 
Imperial question and not an All-India question. Now, the way in which 
the Simon Commission have suggested the solution is very much open to 
question. I put it rather bluntly when I say that they have recommended 
that India should h_ave, what I may call, an army of occupation, that 
is, an army entirely under the Imperial Government having no connection 
whatsoever with the Government of India. In my opinion it savours more 
. of an army of possession than the army of defence. 

As regards the Imperial defence, I would very much like-and I would 
urge upon the Leader of my Party to 'take note of it when he goes to the 
Round Table Conference-that it should not be considered with reference 
to India alone. It ought to be considered with reference to all the Domi-
nions and also the mother country. India ought, of course, to contributc 
her share to Imperial defence. India should not hesitate to bear it. My 
point is that, whatever strength may be fixed for India by the Council of 
Imperial Defence, India should provide it ; but this force should not be 
an Imperial force, but it should be an Indian force which should be entirely 
under the Government of India and not under the Imperial Government. 
India ought to pay her share in the general defence of the Empire. 

I asSUllJe that India will also require an army for purpose of foreign 
defence, as well as internal peace, and it is important-though it may not 
come off all at once-that the army ultimately ought to be an Indian army 
manned by the Indians and entirely under the Government of India. For 
this purpose we ought to make provision fo:t: the training of the Indian 
officers. I have really to note with great regret that the important five re-
commendations of the Sandhurst Committee have not been given effect to 
by the Government of India. Those demands were very modest and did not 
contemplate that the whole Army should be Indianized at once, but accord-
ing to their scheme it would have taken  about 26 years even to get half 
of the officers Indians. I might mention that the most important of the 
five recommendations was the establishment of an Indian Sandhurst. The 
second recommendation was the expansion of the Dehra Dun College, about 
"'llich nothing has been done. The third recommendation was that the 
Government of India should impress upon the educational authorities the 
paramount national importance of improving their system of. education. 
The fourth recommendation was the training in technical arms, and last 
of all was the special instruction for the officers holding the Viceroy's Com-
~ ~on, so .that they might be eligible for appointment to the King's Com-
mISSIOn. Now, none of these five recommendatioIl8 has been given effect tv, 
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and I would very much like to say that, if the Army is to be Indianised, 
these ,recommendations ought to have been accepted and followed . 

. Sir, I next come and make some passing reference to the question of 
the Indi.an States. This is the first time that recommendations have been 
made that they ought to come in in the Federal Assembly. We have heard 
so far the theory of two Indias promulgated by Sir Leslie Scott. I had 
the opportunity to attend several meetings in London addressed by him on 
this topic, out I daresay the impression produced on my mind, and also 
on the minds of many'other persons with whom I had the opportunity to 
converse, was just the reverse of what Sir Leslie Scott wanted to communi-
cate. He said that there are two Indias, the Indian India and the British 
India, and that they ought to be governed on entirely two distinct principles. 
Ilis advocacy has done more harm to Indian States than to British India 
and I am rather ?,:lad that the Simon Commission have at last in their first 
volume, which is really the most important from our point of view, admitted 
that geographically, economically, socially and politically, the two Indias 
are practically one and form part of one organic whole. It is impossible to 
make a differentiation between them. But when they come to make their 
recommendations definitely, we find that their recommendations are not in 
keeping with the fundamental facts which they propounded in their first 
volume. Now, they begin with the definition of the pammount power. 
The expression " paramount power " has been defined time after time. It 
is quoted in Harcourt Butler Committee's Report, and it was also quotcd 
in the despatches of Lord Reading that the paramount power is the King 
Emperor in Parliament, acting through the Government of India. 80, in 
that case, the real power was practically vested in the Government of India. 
Now, the Simon Commission have made a fundamental change in the defi-
nition of the paramount power. That is to say, in place of the Govern-
ment of India they have placed the Viceroy. Of course, the word" Vice-
roy", as we know, does not occur in the Government of India Act at all. 
The only place where it did occur was in the Proclamation of the Queen 
in 1858. At any rate, the Simon Commission want to bring it in here 
again and have thus made a differentiation between the Governor General 
in Council and the Viceroy. This is rather a change of fundamental im-
portance because it will really mean a differentiation between the Indian 
India and the British India, which they wanted to unite. 

The second important point in which their recommendation contra-
dicts the fundamental principle is the creation of a Council for Greater 
India. This Council of Greater India, we see from the Report clearly, will 
not be a sub-committee of the Federal Assembly. It will be something· 
parallel to it, and they have re o ~nded at one place that it may be 
quite possible that a sub-committee of this Council of Greater India may 
work in harmony with a sub-committee of the Legislative Assembly. 
Therefore from this fact and from other recommendations, it is quite clear 
that they were contemplating the Council of Greater India distinct from the 
Federal Assembly. If we want to have one India and nut two Indias, 
then it is very desirable to have one form of Government and not two forms 
of Government ; that is one under the Governor General in Council and 
the other under the Viceroy. Because this would really mean two Gov-
ernments, and not one. The inclusion of the States under Greater India, I 
admit, is a very difficult problem and a problem which has to be faced 
sooner or later, if we want to build a constitution for the whole of India. 
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It is a fundamental principle at least to ~t er  may not agree-that a 
monarchical form of government cannot exist under a democratic or~ of 
government. Look at Germany, with the disappearance of Kaiser, all 
other monarchies which formed part of the old German Empire disappeared 
at the same time, in spite of the fact that some of the Dukes ~re ~ eo  

popular. I think if they agree to come into the federal India, It IS 
exceedingly desirable that we ought to treat them very delicately an'd very 
cautiously, e au ~ they are really making a great Ra&rifice in coming to 
a common Government and forming part of the federal State. 

A few other points I would u e ~ for the consideration of this House 
for they will have to be discussed sooner or later. The first is when we 
give seats to Indian States in the Federal Assembly, it is very desirable to 
give them, like minorities, more seats than their numerical strength may 
entitle them to get. During the transition period we should treat them 
with as much care and with ItS much courtesy as may be practicable. 

The second thing which is also very desirable is the regulation of 
Customs. Now, Customs, we know is rather an important question from 
the point of view of the Central Government and several Indian States, and 
I think we cannot do better than adopt the general methods of the old Ger-
man Empire before the war which our conditions most resemble. For the 
control of Customs we may institute what. is called a  ' Zollverein '. This is 
also referred to in the Butler Committee's Report. I think the Zo1l11erein 
will solve the question of Customs, and the differences between British India 
and Indian States will disappear. Sir, another question which is also very 
important is the adjustment of financial relations between the Indian Stateg 
and British India. 'l'here is the quest.ion of railways, there is the ques-
tion of communications, and there are many other questions such as the 
Mint and Post Offices in which financial adjustments would be necessary 
hetween British India and the Indian States, and for this purpose, 
probably a Committee in which the Central Government and Indian States 
(t~  be adequately represented will have to be instituted to go into details. 

Sir, as I said, I do not like to go into the details. Had I been per-
mitted, I wO\lld certainly have referred to the question of zemindars. They 
are the main support of the Government and they are very badly treated 
in this Report. They are deprived of special seats and t.hey are advised 
to pay double taxes. I have not seen in any country in the world that 
any person is asked to pay income-tax twice over as the landowners are 
• asked to pay, first i'n the shape of land revenue to the Local Government 
and a second time again in the shape of income-tax to the Imperial Gov-
ernment. That is an important question, about which I am not allowed to 
flO into details at present. 

The next question of policy which I would like to discuss is the ques-
tion of education. I was greatly disappointed in not finding a single sec-
tion in the second volume of the Report dealing with education in spite of 
the fact that the Simon' Commission appointed a special Committee for 
this purpose, and I expected that at least they would review the findings 
of that Committee and lay some definite recommendations. It may be 
argued that education is a transferred subject and the Central Govern-
~nt,. and proba?ly tl!e reformed constitution, should have nothing to do 
WIth It. EducatIOn mayor may not be a transferred subject, but it is of 
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such importance that no person who is interested in the welfare of any 
country can overlook it. At present education is not very satisfactory and 
there are several  reasons for it. The first r~a on is that, though we have 
appointed Ministers, very often, I. dD not say always, the Ministers are not 
educational experts and sometimes they do not have the benefit of Univer-
sity education themselves.. In the second place, the Government have not 
provided them with money. 

Mr. President: I think the Honourable Member has gone too far. 
He is going very much into details and I am afraid that he should restrict 
his remarks to the general policy and not to details. 

Dr. Ziauddin Ahmad :  I want to discuss the policy that it ought to 
be the duty of the Gentrar Government to help the Provincial Governments 
in education. That is the point which I wanted to discuss. 

Mr. President : That is finished.· 

Dr. Ziauddin Ahmad: I am just touching the question of policy and 
I would ask thf Honourable the Finance Member to give me, from his 
experience, the instance of any country in the world in which education is 
not supported by taxes and Customs. Every country in the world devotes 
its funds derived from railways" from n o e~ta  and from Customs to 
support education, partially though not entirely. Here the Central Gov-
ernment gets all the income from Customs and from income-tax, but does 
not spend a penny in education which it is their legitimate duty to do. 
Therefore it is rather an important financial question to be discussed in the 
Round Table Conference. They should discuss how far the Central Gov-
ernment should maJre contributions to the Provincial Governments fur the 
purpose of education. Witnout such assistance, mass education or technical 
education is not' likely to prosper. Thoe other question of policy about 
education is that we are all feeling just now the pinch of unemployment. 
Now, whenever we speak of unemployment in India, we do not mean un-
employment of the labourers, but we always mean the unemployment of 
educated middle class people. Where does the fault lie Y It lies in the 
system of education and it is very desirable to change the ideal of education. 
Our ideals were designed, our machinl'ry was· Q.evised, fifty years ago by thc 
Hunter Commission in 1882. Many things have happened during the last 
fifty years since that Committee met. We have been demanding compul-
sory primary education ; we have heen demanding technical education ; 
we have been demanding a change of educational i'deal, but no notice has 
been taken by any province. 

Mr. President: I hope the Honourable Member will pass on from 
education to some other important subject. 

Dr. Ziauddin Ahmad : Sir, as you and other Members think that 
education is not a!l ~ortant subject, ~ ere ore I leave it alon& and I pass 
on to another tOPIC whIch J hope may mterest you more, that IS, the ques-
tion of the Muslim point of yiew. (Hear, hear.) From the :Muslim point 
of view, I have also examined the constitution very carefully. I do not speak 
for Provincial Legislatures, which I leave to the provinces to discuss, but 
taking the Central Legislature, I find that we are put in the background. 
In the Lucknow Pact it was agreed that the Muslim strength in the 
Assembly should be 33113 or one·third. Now, the Simon Commission, in 
fheir Report, reduce it to 28 per cent. Now, if you work out the figures 
in detail, Muslim representation, in practice, will work out "tt:-less than 
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one-fourth. If we include the representatives of the ~nd an States, then 
the number of Muslim rep~ entat e  in the proposed Federal Assembly 
will be further reduced to about one-fifth. Now, this is a very serious 
item, and it is very desirable to find wIJYs. and means to overcome this diffi-
culty and adjust the position of the Muslim strength in the Assembly by 
nomination or otherwise, equal to one-third, which is really the proportion 
fixed by the Lucknow Pact. 

Mr. C. S. Ranga Iyer : Sir, I believe the Honourable Member is 
labouring under a misapprehension because there is no such provision in the 
Lucknow Pact. 

Dr. a~dd n Ahmad : The Honourable gentleman says there is no 
such provision. If I had the first volume of the Report with me I would 
have been able to show that the proportion is fixed at one-third. It is given 
in Appendix VIII of the first volume. 

Mr. C. ~. Ranga Iyer : I would ask the Honourable Member to read 
page 259 of the Report of the Indian Central Committee; where the facts 
are given. 

Dr. Ziauddin Ahmad :1 will deal later on with this point of order, 
if permitted. 

Mr. C. S. Ranga Iyer : It is not a point of order. It is a point of 
information and accuracy. 

Dr. Ziauddin Ahmad : The second point is the question of the pro-
vision of Muslim members of the Cabinet in the provinces and in the 
Cabinet of the Government of India. People may say that it is not neces-
sary to make statutory provision, because in practice it will happen to be 
so. But a contingency may possibly arise and we have to provide for all 
emergent cases. It is quite possible that in a province where the Muham-
madans may be in a minority a difficult political situation may arise when 
the majority community may say that they would pass a vote of non-
confidence on the Ministry if a Muslim Minister is included in it. Sir, 
to meet such exceptional situations, it is desira.ble that statutory provision 
should be made for the inclusion of at least one Muslim member in the 
Cabinet. , 

I need not go in detail into the other questi6ns. They have been work-
ed out in the 14 points of Mr. Jinnah and also in the Resolution of the All-
Parties Conference. Looking into these demands we find that there is only 
one point which has been acceded to, i.e., separate electorates in the pro-
vinces. With this exception, all the points have been neglected. 

Now, Sir, I come to the Round Table Conference, and I will make just 
one or two suggestions about it. One very important thing is the com-
munal queltion. I strongly urge that the persons who will have to deal 
with the matter should try to settle this communal question in India before 
they go to England, and if the communal question can be settled in India, 
all the members can put their forces together and get the best possible Con-
stitution for India. If by chance they could not settle it by themselves, 
I would not hesitate to admit my weakness frankly and ask the third party 
to come in and ,;ettle our differences. We should be ready to pay high 
fees for this weakness. It is very desirable to settle this thing before we 
go to the Round Table Conference, and if unfortunately we cannot come 
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to any agreement, it is quite possible that our future efforts may be wasted 
in the same manner as efforts and money were wasted on the .Simon Com-
mission. 
Mr. M. K. Acharya. : Sir, I thank you for allowing me on this very 

first day of the debate on this very important question to express frankly 
my views on the problem in general which is before the House and 
before the country at large. I came to this House this morning with a 
feeling of great shock and grief ; because on my way I saw a demon-
stration ~  showed how fast we were denationalising India and 
corrupting the best products of India into something which might do 
credit to other countries, but not to the soul of our ancient Motherland. 
I saw before me a number of girls misled into playing the part of 
picketers. This may please the hearts of those people who want to trans-
form India into another America and to bring India to Miss Mayo's 
diabolical standards; but it gave my heart great grief to see my 
daughters and sisters so spoiled. God forbid that these things should 
go on! 

An Honourable Member: Why should they not do it 1 

Mr. M. K. Acbarya.: I decline to answer that question. If the 
Honourable Member really wants to learn wKat European scientists call 
the Law of Sex ·Polarity, he should pay me for it and learn it in the 
proper place and manner. This is not the place for it. I am sorry that 
an Indian should put that question to me on the floor of this House, 
and ask why should our daughters and sisters not go on such dirty 
business f 

Sir, I ·shall now draw the attention of the House to the larger prob-
lem which I think is really the serious problem before us, which India 
either today or tomorrow will have to solve, namely, as to what is to be 
ber immediate political destiny. Sir, what we see today in the country, 
as far as I, an old man, can recollect, is simply a repetition of what I 
saw in 1921 and took part in, of what I saw in 1917 and took part in 
also. It is a repetition of that same story; and continuation of that 
same struggle that has been going on in this country for over forty 
years, the struggle between Britishers who would like, if possible, to 
ccntinue their political domination over India for as long a time as 
they can, and Indians, who want to secure for India an honourable 
place of political partnership, though not of independence, in the grtat 
comity of nations making up the British Empire. That struggle has 
been going on for some forty years, and more ; and intensively since, 
1916. In 1917, I, a religious lunatic, for the first time became a political 
lunatic also. I took part in the then Home Rule agitation under Mrs. 
Besant-under Mrs. Besant who was shut up because she was the leader 
of the Home Rule agitation. My frien'd, Sir C.' P. Ramaswami Ayyar 
there, must remember those years very well. So should my other friend, 
Mr. Srinivasa Iyengar, nOw not here, the then Advocate-General of Madras, 
upon whose advice it was that Mrs. Besant was shut up. She was in-
terned because of certain articles, of which one was written by myself in 
New India. I simply said that the struggle was a spiritual struggle. 
between Hiranya and Prahladh, between brute force on one side and soui 
force on the other. It was for publishing this' that Mrs. Besant was shut 
up in 1917! Similarly in 1921. there was this demonstration of national 
aspiration on one side met by repression, as it was called rightly or wrongly, 
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on the other side, when. a number of people were sent to jail in the cOurse 
of the non-eo-operation movement. Today we see very much the same 
thing. It does not matter how it has been brought about some of the 
best sons of the country-I speak with emotion, rightly, I hope-some vf 
the best children of the country have been shut up in places where they 
do not deserve to be sent. 

How shall we help the cause for which they are u er~n  T That is 
the problem ; and what are we here for ~ We who are supposed to be 
also fighting for the liberties of the country, how may we best solve this 
question? How shall we prepare the way for the Round Table Confer-
enee which is after all to be convened only in order to find out a solution 
for this great problem of how to adjust the claims of the party on that 
side which says, ",As long as I can, I shall dominate over India ", and 
of the party on this side which says, " As soon as I can, I shall liberate 
myself from that domination and see that India gets self-government ". 
This is the plain and simple question. Now let us realise the real issue. 
I am sorry that the discussion should have been drawn into side-track8 
such as how many rupees should be demanded for education, and now 
many places for this community or that. After all t ~ real question is, 
shall India have an honourable place under the sun or not T Shall !She be 
an honourable partner in the great comity of nations that make up t ~ 

British Empire or not? I would beg of everybody here to pay his best 
attention to solving this probleIll, and not be obscessed by what may 
happen temporarily to Baluchistan or Peshawar, nor whether Muslims 
get 20 or 30 or 40 per cent. of seats. I beg on my knees of my Muslim 
friends to keep aside all this talk of 30 and 40 per cent. of seats ; they 
may take 50 per cent. or 60 per cent. or even cent. per eent. in the fullness 
of time ; but I beg of them now to concentrate on winning freedom for 
India ; and not to demean the name of their community by any preliminary 
demands that Moslems should have 40 per cent. representation in the services 
or 30 per cent. in the Round Table Conference or in the Councils and ,sn 
(·n. 

These are very  very minor questions. But first let us get from those 
who have got in their hands the power to give; I mean constitutionaily, 
w hat we want for the whole of India. Let us make them realise that all 
Indians are united in demanding for India 'what I would call self-deter-
mination-not Dominion Status. For to me Dominion Status is a con-
temptible thing, and connotes only the domination of the few over the 
many : it is nothing but the domination of a handful of middle-class 
leaders--the British Parliamentary system is nothing but the domination 
torlay over England of MacDonald and his dozen ; tomorrow it may be of 
Baldwin and his dozen or of Lloyd George and his dozen ; but there is no 
real democracy even there ; and therefore the British Parliament is not 
my model. Yes; let us make it clear that we are determined to wm 
for India some form of self-government in which all the various com-
munities and interests and castes and creeds shall have then due share. 
And I for one am neither afraid nor ashamed, as others are, of this tangle 
of castes and creeds for amidst all the diversities of castes and creeds, 
of communities and languages, India has ever progressed. Indeed, India. 
has always stood for Unity in diversity; she ill, divinely an epitome 
of the whole world. And so India is destined to be a cultural guide t.o 
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the rest of the world-not Britain, not America, not ~nada, uot 
Australia. I am proud to belong to an India so diverse seemingly. o~ 
all these communities and interests have to be welded more and more unttt 
one day India will set the example to the world of ~o~ all may unite, not 
only politically, and socially, but culturally and spmtually, how. a~ may 
qualify themselves t9 stand before the Throne of God. Yes, It IS ~r 
India to show to the world how diverse paths all lead to one goal. ThIS 
if> India's appointed destiny. 

Sir the Simon Commission '8 Report naturally is just as good Or as 
bad as ~n  other Report of that kind. I am not going to attach undue 
importance to it, or go on dissecting its details. ~t is quite l ~ ~  
{)rdinary Government report. The first volume con tams a lot of statIsiIeal 
and other informaion which we all knew already"; there is nothing 
wonderful about it ,-it contains a lot of census figures and so on. I do 
not see why anyone should be upset about it : this ~t volume may bp. 
of some use to people over there in ~n land, it is no use to us here. As 
for the second volume containing the recommendations, I must say it ~ 
of very mixed merit, it contains proofs of great logical ingenuity, not of 
psychological foresight, nor of human warmth. We should not ta ~ 
seriously those people who say, " Oh, it is an invaluable report; it marks 
a great landmark" and all that. This is all the art of advertisers. I am 
not bound by their opinions. Even the New Testament is thrown into the 
sea by some people : is the Simon Commission's Report going to be the 
gospel for all futurity' Sir, my friend who interrupts me there must set 
himself to read the history of the world. Many Royal Commissions have 
come and gone ; many a settled fact has been unsettled. It was forty 
years ago that the Times of London wrote something like this : "Do 
what you will, the Government of India will never become constitutional ; 
it is by force that India was won, and it is by force that India shall have 
to be governed." Can anybody think of the Times writing that today 1 
Sir, I dpcline to take serifilusly any talk about the invaluable, wonderful, 
the almost divine significance of the Simon Commission's R.eport. The 
Simon seven are not the seven sages whether of ancient Greece or of ancient 
India. They are good men, I do not want to blame them ; they have done 
their honest best-with a dishonest little, perhaps, here and there. I aill 
not overconcerned with what the Simon seven have done ; we shall take 
that Report for what it is worth. 

This is quite by the way. I am sorry, that I have been deflected from 
the trend of my argument. As I said, the struggle is, if the other side 
will permit me to put it frankly, between British Diehardism on the one 
side and Indian nationalism or radicalism on the other. British die-
hardism or, to use a milder word, British Conservatism says "It is a 
very long way to responsible government that you have to tra~er e . and 
you will have to go very, slowly; and we cannot part with control' over 
you in a hurry". On this other side you have the surgin!!; demand. for 
political freedom, growing in intensity every hour. It is not confined to 
men t~da  ;. o e~ have c<?n;te n~o the ~o e~ent. How are you going to 
r{'conClle thIS obstmate BrItIsh dIehardIsm wIth the demand of Indian 
llationalists that they should be forthwith masters in their own house f 
That is the question. It is a very difficult problem t(l solve without 
doubt ; because in the first pla~e there is a such great· ignorance on one side 
and such a great distrust on the other. I do not believe that the Simon 
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Report will go far to dispel either British ignorance or Indian distrust. 
I do not believe that the Report is going to make the people of England 
become all wonderfully acquainted with the conditions in India or genuinely 
sympathetic towards Indian aspirations. I really do not know how many 
are even going to read the Report ; very probably it will have a seven 
days' sale in the market and will then disappear. But whatever happens 
to the Report, Sir, you have the gross ignorance to reckon with of the 
average Britisher with regard to India on the one side. On the other side 
you have the great, the almost colossal distrust-not quite unmerited, I 
fear,-which Indians feel with regard to all protestations from England .. 
This is the two-fold difficulty. How may we truly bring India and 
England together ?  • Sir, I believe that India and Blitain have a great 
common purpose to serve in the world that is to be. If is for that purpc<;e 
they have been divinely brought together-not for any paltry Dominion 
Status for India or territor4t1 domination for England-but in order that 
international adjustments may go on smoother lines hereafter than hereto-
fore, in order that Universal Dharma, so necessary for the peace of the 
world, may be safeguarded ; in order that true Islam may triumph-not 
technical Islam. For this India and Britain have to be e ~  more clostlly 
welded together ; how shall we do it? How shall we get rid of the 
terrible ignorance of the Britisher on the one side, of the colossal distrust 
and lack of confidence of the Indian on the other Y  I believe that is the 
problem that His Excellency Lord Irwin is trying to solve ;  I believe that 
all these three years he has been attempting to bring some among the best 
Britishers and some of the best of Indians together in order that they 
may help to solve this problem. 

Apparently, it is only a problem of constitutional advancement for 
India, but really, in the long run it will be found, it is a problem of world 
solidarity and world progress. It is a colossal problem therefore. We 
Indians have been trying in our own way to solve it. We said in 1921 
that the Montagu-Chelmsford reforms were inadequate, unsatisfactory and 
disappointing, and a good many of us stood aloof from working th03e' 
reforms. But in 1923 we tried to make some kind of compromise ; and 
some of us did come in ; and the very first thing we did, as soon as. we 
came in in 1924, on the floor of this House, was to pass a Resolution 
demanding constitutional revision, and pointing out the method of that 
constitutional revision. What was that method? Here, Sir, is the 
Resolution moved by Pandit 1\1otilal Nehru on the 8th of February, 1924, 
which said: 

" This Assembly re o end~ to the Governor General in Council to take steps 
to have the Government of Jnnia Act revised with a view to establishil)-g full responsible 
Government in India and for the said purpose to summon at an early date a repre· 
sentative Round Table Conference to recommend, with due regard to the protection 
of the rights and interests of important minorities, a constitution for India." 

This is what in 1924. Pandit Motilal Nehru himself as our leader my 
leader then he was,-I wish he were my leader in the House toda ~and 
he was then also the leader of my friend over there, 1\1r. Ranga Iyer. 
that is what Pandit 1\1otilal Nehru demanded in 1924. Sir Malcolm Hailey 
with great eloquence quoted from Shakespeare and described the Pandi1" 
as being: 
" Like Qne who stands upon a promontory 

And spies a far-9ff shore where he would tread, 
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Wishing his foot were equal with his eye; 
And chides the sea that sunders him from thence, 
Saying that he will lade it dry to have his way." 
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And sO Sir Malcolm practically said, " How are you going to get to tlllit 
Heaved 1 " In a word, he said, we must wait and wait and wait. 
Now the House will see that a Round Table Conference was proposed in 
1924, to settle the details of our constitutional scheme; and after trtat, 
Pandit Motilal Nehru's Resolution wanted" to place the said scheme for 
approval before a newly-elected Legislature for its approval and submit 
the same to the British Parliament to be embodied in a Statute". So wc 
did recognise the British Parliament as the final authority to pass the 
Etatute revising the Indian constitution. The same procesi? I hope, Sir, 
we shall be able to accomplish now, if there be goodwill on both sides, by 
means of this proposed Round Table Conference. We shall attempt in 
December or in whatever mon'th it may be in the year 1931, a thing which 
we wanted to accomplish in 1924, I mean through a preliminary RouIld 
'fable Conference settling the details of the scheme, with adequate sa1:e-
guards for British interests, with adequate safeguards fop my friend '!Ol 
communal interests, and with adequate safeguards even for the interest!;' of 
my Brahmin community, if I may say so. All this we wanted in 1924. 
Let us hope that we may get it at least now, because, after all, man has to 
live on hope. Therefore, Sir, this idea of the Round Table Conference: is 
llO new thing, and those like me who have been in the House for the past 
seven years, will remember how we tried hard to press this matter then, 
how unfortunately the then Government of Lord Reading-I wish Lord 
Irwin had been the Viceroy then-how the Government of Lord Reading 
kicked that Resolution into the waste-paper basket. 

Dr. A. Suhrawardy : You are kicking the Round Table Conference 
now. 

Mr. M. K. Acbarya : I am not doing it, Sir. Therefore, Sir this 
RoundTable Conference, for which we have been asked some ~one  
this morning, is not altogether a new thing. At the Round Table (;on-
ference, I am glad His Excellency in so many terms llnnounced it 
yesterday, Indian and British representatives will meet on terms of per-
fect equality and discuss and settle details. And here again, Sir, may I 
venture to disclose a little secret f (Hear, hear.) . There mar be people 
outside who will say that I have been purchased by Government t a~ 

I am attempting to play into the hands of the Government, or' othel' 
nncomplimentary things about poor me. I am not afraid of what false, 
prejudiced people say. God above kno,ws I am speaking the truth. 
Now, if the Congress had been less obstinate and more far-seeing in 
January, 1928, we might have got, in 1928, January, what we are likely 
to get in 1930, Deecmber. I wish to read to the House, Sir, a dra.ft 
Resolution from the Assembly debates. This was meant for the 16th 
~'e ruar , 1928, the day on which we debated a Resolution about the 
Statutory Commission, when the boycott of the Statutory Commission was 
resolved upon a Resolution moved by the late Lala Lajpat Rai. That 
was done because the Congress· in 1927,_ very unfortunately, in my opi-
nion; resolved on the unconditional boycott of the Simon Commission. 
Although I was an ardent Congressman, although I was a member of 
the Congress Party then, I took courage, Sir, in both my hands, to think 

, 
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a little for myself and to put up a Resolution which was slightly differ-
ent from the Congress Resolution. I was helped by certain very in-
fluential and very learned people to draft that Resolution before it was 
admitted by the President. That draft Resolution of mine the gods 
decreed to come out in the ballot. Yes; it did come out in ballot, but I 
am sorry to say that I had not after all the courage to move it on that 
day. For, if I had moved my Resolution, as I shall tell you presently, 
something would have happened which should have saved us all a 
lot of difficulty. Now, Sir, this was the Resolution which I could have 
moved on the 16th February, 1928 : 

" This Assembly recommends to the Governor General in Council that he do make 
an authoritative statement regarding the powers and rights of the Committee of the 
Central Legislature proposed to be appointed to ~o operate with the Parliamentary 
CommiBsion on Indian Reforms ; and this Assembly further recommends to the Gov-
ernor General in Council that he do inform His Ma.jesty's Government in England that 
in the considered opinion of this House no such Commit.tee should be appointed, unless 
the Committee have absolutely equal rights and status with the Commission ancI the 
Joint Committef.# of Parliament in sifting the materials collected by the Government 
in India for any inquiry into the working of the present Reforms, and also in taking 
and testing evidence relating to fui-ther Constitutional Reform, including draft Con· 
stitutions for the establishment of Responsible Government in India." 

This Resolution, in other words, demanded that the Indian Committee 
and the Statutory Commission should sit on equal terms and sift all the 
materials, produce one joint Report, submit it to Parliament ; and when 
the British Cabinet brought its Bill before the Joint Parliamentary 
Committee, the Indian Committee should sit on equal status and terms 
with the .J oint Parliamentary Committee and examine that constitution. 
This was roy Resolution, Sir, then, and I must say that, when this' 
Resolution caroe out in the ballot, then very, very strangely, I received 
a note from Government House calling on me to ~e His Excellency the 
Viceroy. When T went to him, he asked me to go back and tell the 
leaders of my party that His Excellency would be willing to accept this 
Resolution if rooved. That is a secret which I kept confidential during 
!these two years. But on that eventful day in 1928 I was after all 
persuaded to think that as a humble member of the party, the party 
mandate was binding on me ; and so when I was formally called up, I 
simply said that, " Under instructions of my party I do not move the 
Resolution' '. Then came the next Resolution of Lala Lajpat Rai, and 
he of course thundered away and easily succeeded in persuading the 
majority in t.he House to accept his Resolution for unconditionally 
boycotting the Commission, and the boycott was passed by a majority 
of this House. Now, Sir, I an! in a position to state the honest truth 
I knew that, even in 1928, His Excellency Lord Irwin was for securing 
for the representatives of the Central Legislature in India absolute and 
perfect equality. . . . . . . 

Mr. C_ S. Ra.nga. Iyer : On a point of order, Sir. Is it in order for' 
an Honourable Member to refer· in this House to some conversation 
which he is alleged to have had with some high authority outside ? 

Mr. President: I hope the Honourable Member will avoid making 
a reference to some private conversation he had with some one outside. 

, 
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Mr. ltI. K. Acharya : Sir, I take the fullest responsibility for t~e 

truth of my statement. Yet I bow to you ;  I do not want to dra3-' lD 
anybody's name. I ~ pl  make the taten~ent, and I say I take Ute 
fullest responsibility for the statement, that 11i ] 928 the Government of 
India were prepared to sp.cure for any committee that might be appointed 
by the Indian Ccntral Legislature eqnal status and equal powers with 
the Statutory Commission appointed by the Parliament in 1928 and 
with liny Joint Parliamentary Committee later. I do not want to drag 
in names ; but I do make the statement that I havc good reason to believe 
that for the past two or three years His Excellency the Viceroy and the 
Government of India have been trying to secure for Indian representatives 
and for British representatives occasions and opportunities to come 
together, to discnss freely, and to arrive at some satisfactory solution of 
the gteat constitutional prohlem, in which solution both England and 
India are both vitally interested. That is the point towards which I am 
driving. The Round Table Conference idea, I do not believe, dropped 
from heaVen at the end of 1929. I believe there wa" a desire-I do 
not know whether the original initiative came from the Government of 
India, or the Government in Engrland, or from which particular statesman, 
here or thf're, but t.here has been during these two years a desire,-and 
I give credit for It to the Government of India in the collective sense, 
because I suppose J should not refer to His Excellency Lord Irwin-
there has been some real desire, so far as I can see, to bring the represent-
atives of India ..... . 

Mr. President: I hope the Honourable Member will avoid repetition 
and will come to the point. ' 

Mr. ltI. K. Acharya :  I am ready to sit down if my talk is unpleasant. 

Mr. President: I do not want to gag Honourable Members, but I 
want that the Honourable Member should not repeat the same argument. 
He has bepn repeating the same thing over and over again. I should 
like the Honourable Member to speak to the point at i£sue. 

Mr. ltI. K. Ach&rya. : I, of course, bow to your ruling; but I am not 
accustomed to be an irrelevant speaker, I thought. However, Sir, I 
shall try to learn, if I can, even in myoid age "the new laws of relevancy. 
Now, Sir, here is the present trou l~ o e situation. Just as in 1928 the 
Congress resolved on unconditional bo;ycott of the Simon Commission 
and not on qualified boycott, so unfortunately now the Congress has 
launched on civil disobedience. Greatly as I long,-I do long as greatly 
as others-to sec India free, I say with aJ] veneration, with all respect 
to the Congress leaders, I am afraid I cannot but deplore the fact that 
the civil disobedience movement has been started a little too prematurely. 
After the declaration by His Excellency that there was going to he a 
Round Table Confcrence, I for one, speaking in all humility, would have 
preferred that :Mahatma Gandhi should have waited until the Hound 
Table Conference was held; and then if nothing came out of it,-1 for 
one was always prepared for the worst, " Blessed are those that do not 
hope for they shall not be disappointed "-if nothing came out or' the 
Round Table Conference, ,and if then Mahatma Gandhi had started his 
civil disobedience rilovement, I for one should be the first of his followers. 
~  way, the civil disobedience movement has been started; it has been 
gomg on for three months; and we see the great tension to-day. I 
L3CPB(LA) D 
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believe it is our duty today to try to ease that tension, to find some way 
of bringing the best brains in India and ,in Englan.d t~ et er 
to solve the great question. The Round Table Conference IS gomg to 
be held, as I see, in order to bring together the best brains of India and 
of England together. And the purpose of the ~ound ~a le on eren~e, 

I hope, is, as I have already stated, not' to see whIch partIcular commumty 
should have what number of seats, how many ministerships here, how 
manv ministel'ships there, or how many appointments elsewhere, and 
So o~, but to find out a general scheme of constitutional development 
which would enable India to take her r ~ t ul place among the great 
part'pers of the British EmpirE'. ~O , I am very anxious that the very 
best brains of India should go to England, and so I am in favour of thE' 
Round TablE' Conference. 

I am very anxious that the very best sons of India should go to 
England. I am anxious that men should go-not men who will clamour 
for particular privileges for particular communities, sub-communities, 
a,'nd so on, but I want that those men ~ould go who will have a larger 
vision of the future destiny of India, who will demand self-determination 
for India, the right, in fact, hereafter to shape the constitution in such 
a way that it 'will be in the best interests of all the interests in India. 
Everything else appears to be very subordinate, very subsidiary. I 
would, therefore, beg of the Government to see, and of this House to 
see that only the best men are sent. How can the best leaders of India 
be in England in October or in December unless some way is found to 
bring out the great leaders who' are now in jail? The very great delay 
taken by the Britiah Government in responding to the Indian appeal, to 
the persistent Indian demand, has eXllsperated these Indian l~ader . 

Rightly or wrongly. they are in a place where they do not deserve to be. 
Can there be anv, Round TablE' ConferE'nce worthv of India in the eyes 
of the world without Mahatma Gandhi at the head of the Indian delega-
tion? That is the question that troubles me. I am not, after all, an 
unqualified follower of Mahatma Gandhi. I have my differences with 
him, but, with all his faults, he is the greatest son of India today. There 
is no denying it. He is tne greatest son of India today, and I therefore 
beg of Government to see some way for bringing out Mahatma Gandhi, 
for bringing out Pundit Mohlal Nehru. Without these two and some 
others along with them, will that Conference, will that delegation to 
England be a delegation worthy to be called an Indian delegation? 
Therefore, Sir, we must create the lIecessary atmosphere of peace and 
goodwill in India as early as possible by which these great sons of the 
Motherland can come out. We want to create some true measure of 
peace and goodwill in the country. On what plank shall we have it? 
On what programme, on what conditions, subject to what safeg-uards ? 
These are points which I will beg leaders on this side of the House and 
leaders on that side of the House very carefully to consider. This civil 
disobedience movement must stop. The best brains of the eountry must 
go, and all of lL<; should put our shoulders toglether in order to see that 
thr problem of India's future self-government is solved satisfactorily. 
How are we to do it Y How ean there be a Round Table Conference 
therefore, without this preliminary work within the next few weeks of 
clearing the atmosphere lind making it one of peace and goodwill in 
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order that the greatest of the leaders of India might come out 1  I put 
this subject of proper representatives down as a definIte cut, but I am 
not keen to move it. 

Here are my ideas. I want somebody to go and speak and interpret 
the I:!oul of India to England. I really do not know who is best qualified for 
it. 1 know that there are a great many able children of India,-great 
lawyers, great educationists, great a(lministrators. Indians t er~ have e~n 

great in many walks; but I am yet to come across a recogmsed publIc 
man who dare dream of the future of India in the spirit in which he ought 
to dream. I would like to find today somebody like the late Swami 
Vivekananda ;  I want somebody like the late Lokamanya Tilak or Das who 
will be a first class constructive political thinker. Dominion Status, Nehru 
Committee's scheme, the Australian constitution, the Canadian model-
these are all to me contemptible objectives. I want first class political 
thinkers.. . . .. . (An Honourable Member: " Why don't you produce a 
l!C!heme yourself Y "). (Another Honourable Member: "What about 
yourself T") I am not a leader; I am content to be a foHower. There-
fore Government and we alike must take pains to find out the proper men. 

~ knows there are not in the country great minds ? 
" Full many a gem of purest ray serene, 
The unfathomed caves of oeean bear." 

'fhey may not be sitting on the front Benches here; but I am sure that 
somewhere in the bowels of Bharata :Mat a lie hidden great geniuses that 
can produce some of the finest constitutions in the world. It is your 
business, of those who want the Round Table Conference, it is your 
business to find out those talents. 

Again. the Government must invite to the Round Table Con-
'ference representatives  of all parties, communities and interests in the 
land that count. I know my difficulty. I am speaking now in some re-
presentative apa~t . A number of orthodox Hindu organisations have 
put this point before me. Our difficulty is this. Comparatively speak-
ing, my Muslim friends are at a greater advantage; because they have 
an All-India Muslim League. But there is no such recognised organisation 
on behalf of the orthodox Hindu community; and what organisations 
there are have' not the same status, nor the same advertising capacity in 
the newspapers .as perhaps other organisations have. 

The All-bldia Muslim League looks after the interests of all Muslims. 
(An Honourable Member: " You have the Hindu Maha-
sabha "). I do not want to you all the recent Resolutions 

passed about the Hindu Mahasabha; I may just say that the All-India 
Sanatana Dharma Conference held in Bombay very recently dissociated 
itself completely. from the All-India Hindu Mahasabha, because the All-
India Hindu l\fahasabha consists only of a few denationaIised social re-
formers; and very unfortunately it has ceased to command the respect 
of orthodox Hindus. That is our great difficulty. Among my orthodox 
countrymen there' are not many who are in the political forefront. There 
are many great souls, many great Pandits, an~' learned men' but the 
.Anglicised Indian has no respect. for t.he old learning whi(Jh h'e despises 
as Panditary. The Anglicised Indian honours only those who can talk 
English glibly. Whoever can talk the foreign language well,  becomes llTeat 
and poses as a great leader. That is unfortunately the difficultv of the 
orthodox Hindus. We do not know who are going to be the repre ~ntat el l 
L3CPB (LA) . »! 
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of orthodox Hindu interests at the Round Table Conference. (Voices: 
" Oh, oh ".) I will beg of you not to interrupt me. 
Mr. President: I beg of you not to attend to the interruptions. 

1tIr. M. K. Acharya: I know, Sir, that my friend the great Rai 
Sahib Harbilas Sarda, the hero of the Sarda Act, may consider himself to 
be the best representative of all Hindu India in his own estimation ; but 
I am afraid not even my very esteemed friend, the Right Honourable 
Srinivasa Sastri, can truly claim to have the confidence of orthodox Hindu 
India. Therefore it is for the Government to find out who is competent 
to represent the interests of Hindu India, of orthodox Hindu India. It 
will not do f'Or the orthodox Hindus to be represented by those so-called 
reformers who want untouchability Bills and promiscuous marriage Bills 
and so on. I claim, Sir, we too have a place in India. We make up some 
20 or 22 crores of the population of India. Except for a few lakhs of 
Anglicised Hindu social reformers, all the rest of us are proud to be 
orthodox Hindus. Our interests must be safeguarded--our religious and 
our worldly interests, our economic and our political interests also. There-
fore, Sir, I plead on the one side that there must be the representatives of the 
Congress Party-which from the political standpoint, is the most dominat-
ing popular party in India ; and I plead on the other side that you must also 
have some representatives who can speak for the vast bulk of orthodox 
Hindus who cannot be represented by any Anglicised social reform gentle-
men of Bombay or Lahore or even Madras or Allahabad. We also must 
have some repTesentative there-(in rcply to an interruption)-No, 
Chingleput will not go. That is another point I wish to place before 
Government. 
Mr. President: I hope the Honourable Member will now try t, 

conclude his remarks. 

Mr. M. K. Acharya: Yes, Sir. That is what ram trying to do. 
These are my points. The Round Table Conference must be convened ; 
but for what fUnction? It may be due to the official reticence of the spokes-
man in England or in India, but through whatever reason I am sorry that 
the function of the Round Table Conference has not been properly con-
ceived and put forth before India, or before England for the matter of 
that, so far as I know. The function of the Round Table Confer,ence 
ought to be to bring the best brains and hearts of England and India 
together in order that they may confer on the goal in all humility, in order 
that the diehardism of England may go and the distrust of India may 
disappear; in order that the two countries may come together in close and 
brotherly relation ; in order to find out a scheme by which the soul of 
India may expand and develop and manifest itself to Britain, and through 
Britain to the rest of the world. I know we shall have to wait long until 
the time comes when the rest of the world will be able to take lessons. 
politically, socially, spiritually, from the great constitution, which will 
be India's constitution, perhaps a hundred years hence. Meantime in 
order that England may understand aright, in order that India may 
teach to England what the true soul of India is, this Round Table· Con-
ference must be convened, not for trifling details of places here and places 
there, or even provincial autonomy and things of that kind. Now Sir 
if this should be the true function of the Round Table Conference ' Gov: 
ernment shou)4 tl l~e ~  the care they can take to send to England' those 
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who can speak to England aright on behalf of India, who can inter.pret 
the soul of India to England aright, and bring that kind of moral and 
spiritual pressure to bear upon the statesman in Englarid as will help them 
to recognise the just claims of India. I want the best sons of India and 
of England to be brought together in order that, in the most friendly 
manner, without hitch; without strife, without struggle, through soul-
force a constitution may be evolved which may be well worthy of England 
to give and well worthy of India to take. That is the great purpose we 
must set before the Round Table Conference. I do for this reason, for 
'this dream if your please, support the offer of the Round Table Conference; 
and 1 beg of all of you to unite in  bringing to it Mahatma Gandhi and 
Motilalji and others who can speak freely, not stuntedly, for the purpose 
of securing for India her rightful place among the nations of the world. 
She was' once the mistress of the world and in the distant future ... 
(Laughter). You may laugh now as much as you like, but thm,e who comc 
to scoff will remain to pray in course of time. The conquest of the world 
by India's spirituality is what 'we should aspire for and towards that 
end we want an honourable political constitution, not for the a~e of a 
few places anywhere for a few people. I repeat I want political autonomy, 
self-rule or Swaraj, or whatever else you may call it as a means towards 
Ii higher end; for 1, for one, believe there is a greater world-purpose 
to be served, namely, the conquest of the world by Itt,uia's spirituality.-
That is the final goal-nothing more and nothing less. Therefore, I beg of 
every competent Mussalman friend and every competent Hindu fr.iend 
to go to the Round Table Conference and place the very best that Muslim 
-India and Hindu India has to place before the world, to convert England 
to the universal Dbarmic creed of India, and bring about that consum-
mation of joint eB'ort towards world-harmony which we all so earnestly 
desi!c. Sir, 8ubjeet to the suggestions I have made, I uppor~ the original 
motton. 

Dr. Ziauddin Ahmad: I want to place before the House a cor-
rection of fact ..... 

Mr. President: Under what rule T 

Dr: Ziauddin Ahmad: On a point of personal explanation, Sir. 

:Mr. President: That is not a point of personal explanation. 

Mr. Muhammad Yamin Khan (United Provinces: Nominated Non-
Official) : The question before m is at present whether the recommenda-
tions contained in Volume II of the Report of the Indian StuLli.tory 
Commission are satisfactory and adequate or not, and that is the only point 
with which we can deal at present. Of course, my friend, the Honourable 
the Mover, of the cut recognises indirectly that the suggestions, recom-
mendations and findings in the first volume of the Report are satisfactory, 
and whatever is found in Volume I is really satisfactory to him and 
he does not challenge it at all. As far as I have heard the debate 
that has gone on in this House, I have not heard any individual 
Member challenging the  survey contained in the first volume of 
the Report. Now, the only point of difference is whether en 
the basis of those things which the Comjjission have written 
in their first volume the recommendation"§" contained in the 
second volume are really satisfactory or not. ·4nyc-ne who reads the 
first volume will appreciate that the grasp of many facts which the Simon 
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Oommission sho,wed was really creditable, a.nd they came to many cor-
rect conclusioIlJ) and arrived at many correct findings about the situation 
which was existing in India at that time. There have been certain 
changes since then on many things. Now if a great portion of the con-
siderdble matter which is contained in the first volume is put up before 
anyone now, he may now make Certain suggestions and recommenda,tions 
probably different f.rom those that the Simon Commission have made. 
The attempt in the :second yolume seems to be the result of three parties' 
differing in their recommendation:s. Probably the Labour Members 
were thinking of making different recommendations to what the Con-
servative Members were thinking of making and the Liberal Members were 
trying to make up their mind as to the recommendations ; and the result 
was that a kind of compromise was arrived at between the three groups, 
which has left practically no idea of .any party or of any sect, and there-
fore the findings at which they have arrived and the recommendations 
which they have formulated fall short of everybody's expectations. 
(Hear, hear.) Their attempt has been to win over everybody's heart, but 
a man who tries to win over everybody's heart certainly fails in his attempt 
altogether. Now we cannot say that their recommendations are altogether 
. satisfactory or altogether unacceptable. There may be certain recommen-
dation" which may be acceptable to somebody, while there may be other re-
commendations which may not be acceptable to that very person, and for 
the other party there may be other ma,tters which may not be as accept-
able to them as those which have been ,acceptable to the first few. 

Mr. M. A. Jinnah : What do yon accept! 

Mr. Muhummad Yamin Khan: I accept certain portion", as pro-
bably you may have read from the Report regarding the All-Muslim 
Parties' recommendation. 

An Honourable Member : They do not accept anything 1 

Mr. M. A. Jinnah : What do :rou accept, can you tell us T 

Mr. Muhammad Yamin Khan :  I hope my Honourable friend, who is 
a senior Member of the House, will not try to interrupt me like this. 
Mr. M. A. Jinnah :  I was only trying to seek the information, what 

part do you accept .1 

Mr. Muhammad Yamin Khan: If my friend will have patience, as 
I have patience when he is speaking, pro;bably he will come to know. 
There are many atter~ I would like to mention here that one of my 
Honourable friend's demands was for the federal syt,ltem of Government 
in the centre. Of course that principle has been accepted, though not to 
the extent my friend wanted, but they have laid down the seed, and they 
want to build up a constitution according to that scheme. That may be a 
contestable point, but the principle is there, the constitution they have la~d 
down is there, and the principle they have acccpted is acceptable to me 
as well as to my friend, Mr. Jinnah. 

Mr. M. A. Jinnah.i: I do not agree with that at all, Sir. 

Mr. Muhammad. Yamin Kban : That is very unfortunate. Then, 
Sir, another point which was acceptable to my friend, Mr. Jinnah, was 
the separate repref'entation of the minorities or of the Mussalmans at least, 
and that has been accepted. 



DEMA.NDS POR SUPPLEMENTA.RY GRANTS. 95 

Mr. M. A. Jinnah : Not as I wantcd. 

Mr. Mubamma.d Yamin Khan: So, Sir, that point has ~ee~ a e~ed. 
(Honourable Members: "Questiun "). As long as that pr~n ~ple eXI.sts 
there nobody can c'ontest that they have not conceded the prmcIple whICh 
had been asked for. (Laughter.) There may /be other pO.ints which a.re 
not acceptable to him and t? me and.to everybody else. FIrst of. all, SI.r, 
to me cd,ming from the UnIted Provmces, I know that my provmce laId 
great stress upon a second Chamber and they wanted that there should 
be a second Chamber for the Provincial Legislature. Now the Simon Com-
mission have not a,ccepted it, although they recognize that there ought to 
be onc, but they leave it for the future. I ~ t ~ cannot acceI?t their 
recommendations, and the second Chamber IS essentlal for a LegIslature 
likc that of the United Provinces. The scheme for that Chamber was not 
put forward merely by the Government, ~ut was accepted by !ill .the pa~  
('oncerned in the provinces. The CommIttee from the ProvmCIal LegIsla-
ture which sat with the Simon Commission to help them, recommended 
that' there ought to; be a second Chamber, and they havc ·conceded this 
point, and they say, " The United Provinces of Agra and Oudh demand 
a second Chamber and we reCognize the necessity of a second Chamber, 
but wc are not ready to accede to this request at present' '. The material 
point in the first volume contained, I must pOint out, an ather point which 
they did not bring out in their second volume, viz., in the first volume 
they say that the zemindars and taluqdars are the natural leaders of the 
masses, that the opinion of the former has got 'a great weight in the provincp 
and they have got great influence and the masses follow them as their natu-
ralleaders, but, still, Sir, when the question comes up in the second volume 
as to whether zemindars and taluqdars should have separate \'>eats allotted to 
them, t e~r do not see the necessity for that, and this conclusion cannot be 
accepted by the zemindars and taluqdars and other people who 
have got vested interests in the country. I do not see why the Simon 
Commission laid so great stres.'> upon the interests. of the commercial 
classes being represented in the Legislatures. We have got so many 
different people who come here to represent the interests of commerce only. 
The European Group is mostly concerned with the commercial community. 
They have got nQ other intere.8t ex('ept commerce. There a,re many other 
people from Bombay, Calcutta and other places who come here to re-
p.resent oommercial interests, but why, Sir, when it is recognized that, 
. sl.nce these classes who haye got vested interffits in the country, must be 
given separate representatIOn, the same consideration is not shown to the 
zemindars and taluqdars who have got muclI larger vested interests than the 
commercial classes. A commercial man  may be carrying on his commerce 
today in the country and may wind up his business tomorrow and leave 
the country, but the zemindar,' who owns big areas of land. cannot leave 
the country which is his home in a similar fashion. l\'IoreoV€r, when it has 
~en recognized t.~llt h(' is the natural leader, I do not see why he is not 
gl.ven the .same rIght as is given to the cqrnmercial community. Here, 
SIr, the SImon Commission I think havc failed in their recommendation. 
By the re o~ endat on  'onta ~ed in the second volume of their Report 
they are runmg counter to theIr own arguments contained in their first 
volume. 

f ~ ere is, Sir, another point. Although they recognize about the 
rontler tha,t the North-West Frontier Province has got people who are 
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as intelligent as the other people in India, and they recognize a,nd adduce 
arguments by reading which in their first volume one would come ~o the 
conclusion that they-at ally rate I would have thought so--were gomg to 
recommend full autonomy for the North-West Frontier Province, yet, 
by adducing different reasonil)g in the second volume, they absolutely con-
tradict their own arguments oontained in their first volume on this point. 
And then they say that the people who are living in a powder magazine 
cannot light matches for lighting their cigarettes. That is an abs(}lutely 
unsound reasoning and cannot be supported Iby any facts and figures. The 
one gre.at objection which could have been taken was on the financial 
question. They recognise that, for internal purposes and for the adminis-
tration of the pr(}vince, the revenue of the pr(}vince would suffice. It will 
fall short by a wry small sum which can be given by the Central Govern-
ment. The only expenditure which is beyond the revenues of the North-
West Frontier Province is for the Imperial purposes for which the North-
\Vest Frontier Province can have no responsibility at all. That expen-
diture should be met from the Central revenues. \Vhile recognising aU 
these factors, they come to propose a. constitution for the North-West 
Frontier Province. which, of course, e:annot be accepted by that province, 
and it cannot, I think" be accepted by India as a whole. This House has 
laid great stress and has pa,<'sed unanimously a Resolution demanding the 
same constitution for the North-West Frontier Province as is given to the 
other provinces in India. That Resolution was even supported by the 
late Lala Lajpat Rai and it had this great force, that the whole political 
India and the people of the North-West Frontier Province are unanimous in 
demanding a constitution similar to other provinces which is denied by the 
Simon Commission. That was the basis of one of the great demands of 
the Mussalmans, because when the Mussalmans thought aibout the federal 
system, the great factor was the crea.tion of certain autonomou'l provinces, 
on which Muslim India could rely. But the system which they have 
evolved in the federation, although it will be improved uron in the future, 
is so dark, that nobody can predict when it will mature and when thiB 
federation will come into shape, as was demanded by my friend, Mr. 
Jinnah. . 

There is, Sir, another point which cannot be accepted by many people 
in India, and that is a new device of proporti(}nate representation in the 
federal system which they have laid down. That is bound to create the 
Hame friction in the minds of the Mussalmans and, the Hindus and will' 
also create disturbances for which they have been trying to seek a remedy. 
They recognise the necessity of separate representation in the Central 
e~ lature but it is a fallacious argument when they say that the 
lVlussalmans should have 3 proportiona,t0 representation in the Central 
Legis1ature, but at the ~a (' time they devise means whereby only a 
Mussalman in the Provincial Legislature ~ ll vote for a l\Iussalmim an'd a 
Hindu for a Hindu and a. member of the depresRed classes for a member of 
the depressed cl.asses. When t e~' recognise this principle, then there 
o~ t to be a sep8j'ate election a.nd, in fact, there will be a separate elec-
tIon of th('i';e people. I do not see why these differences have been created 
and dragged into the Provincial Oouncils for the election of the Members 
in the Federal Assembly when people in the ro n ~al oun~ l  can live 
very peacefully after they have soug-ht their election from their constitu-
encies. This is a seed which will ~ r n about conflict of opinion and 
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conflict of intere!;t!; and many people will be dragged into some Jond o£ 
controver:sy, which will not ilC ae!;irable or healthy in the .Provincial LegiS-
lature!;. 1 would ha vc ",uHl n()Ullug hall there IJccn a Li11(lillg that there 
.mould be no Communal repre!Sentation iu the Central Legi!Sla,ture. 'rhat 
would havc been a very I:Itrong argument in favour of them. But, on the 
contrary, they have !Said that therc ought to be a l:Iufficient l'eprel:lentation 
of the l\llLSlS&l.ma,n!S in the country. They do recognise that, in the Federal 
A!S!Sembly, the MUSl>almaIl!S mUtit be sufficiently reprel:lented, and they have 
devi!;ed the meall!S by which they :;hould come in through the Provincial 
Coullcil:.:. 'fhi!S i!S creating iMd blood in the province!S, where the Mussal-
an ~ and HindUti are working side by sidc in ~eat c()-operation with each 
other. I think my ~ro n e has been oue of thol:le provinces which has set 
up the noble example of how the Hindu." ano the MU!S!Salmarus can work 
in the Provincial Council harmoniously a11(l iu collaboration with each 
other. '1'1I&t faet could have I been 'seen from even the Hepert of the Pro-
viucial o.ommittee, which was unauimous. .Even the Hindu members, 
have !;uPPorted the demand.,; of the Mlll>tIalmans. In fact, they have come 
to a unanimous conclu!Siou on thil:i question. 

:Mr. re~dent.: What aLout Mr. Khan's minute of disl:lent T 
Mr. Muhammad Ya.miD Khan : Hi!S note lefers to certain points 

which were not the COlllmon concern of both communitiet!. On the general 
question, however, the Muslim members and the Hindu members came to 
the same conclusion, except on a few points. So, I do not think this 
devise will create a healthy influence. I do not like the scheme whereby 
a MUSllalman candidate rUll!S only after the MID;saIman member!S, a Hindu 
member only after the Hindu member!; and a depressed class member only 
after the depre!SSed class members. I fail to !See the efficacy of this system 
when the depressed cla'*i representative in the Provincial Legislature comes 
by the vote of the depressed class men as well a.s of the ~e Hindus. It 
will be creating very bad blood when a depres!Sed class man will seek his 
vote only from the depressed clas;; members of the Provincial Legislature. 
I think that device will be more harmful than the system of separate 
representation given to the constituencies. They have so much magni-
fied this question of proportionate representation in the Provincial Legis-
latures that it will spoH absolutely the harmony which exists at the pre-
sent moment in t,he provinces, and I think nobody can accept this prin-
ciple. By this device I am sure the results which they have anticipated 
will never be achieved. I challenge anybody who maintains that it -will 
be possible to achieve the result.,; which the Simon Commission have con-
templated. There is one great dlawback in this proportionate represent-
ation from the Provincial Councils, and it is this. They presume that 
there will be only so many oand date~ standiug from one community 88 
will be covered by their proportionate representation. Supposing Iih 
one Provincial Legislature there are only ten Mussalman members and 
the first five votes c'lln be given to one Muslim candidate and the second 
five votes to the other. This can be done only when there are two Muslim 
candidates. But if there are three candidates, none of them will be 
elected. So, I do not think this device will he a great boon for the minority 
c?mmnnities. One factor that has been recognised by the Simon Commis-
SIOn, for which I give them great credit, is that the problem of India is 
the problem of minorities. If the problem of minorities is settled, then 
the question of India's future is settled. India can never be bright unless 
the ~ nor t e  in 8111 the provinces, whoever they maybe, whether they are 
MuslIms, Hindus or Sikhs, feel security at the hand" of the majority.. They 
LllCPB(LA) • 
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must feel that their right!> will not be trampled down by any one com-
munity when they are in power and that they will receive the lIiIIJIle con-
sideration from the majorIty cOllllllunities &; they expect to be their due 
share. if any community has any suspicion in ittl mind that it will not be 
treated properly in future, then it can never agree. 'l'hen there must be 
a third party coming up to decide between them. A.t; long ~ the majority 
community in every province dOOl:> not come to underl:ltand that they will 
have to deal with the minorities in tluch a way that the minorities may feel 
security at their hands, and as long ~ the majority communities do not 
accede to the demands which the minority communitietl are putting for-
ward, so long will India never improve and will never be able to achieve 
what it is a.iming at. There are aU thel>e intricate problemtl. 

Mr. President: How long does the Honourable Member wish to 
speakJ 

Mr. Muhammad Yamin Khan : About half all hour, Sir. 
Mr. President: The Hou-;e stands adjourned till elevent 0 'clock 

tomorrow morning. 
The A,'iSembly then adjourned till Eieven of the Clock 011 Friday, thP. 

Jl th July, 1930. 
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